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APPLICATION NO. l 	OO OF 19 

• 	Applicant(s) 

Respondent(s) 	 * 
OL 	 * 

Advccté for ipp1icant(s)  

woclt: 

Advocate for Respondent(s) 
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12.6.00 Present: H on tble  Mr D.C. Verma, Judicial Member 

— 

 

Mr S. Sarma learned counsel for the 

applicant prays for an adjournment. List for 

admission on 16.6.00. 

Member(J) 

*• 	
42 
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16. 6. 00 Present : Hofl'ble Sri D.C.VermaiMenlber(J) 

I'1r. S. Sarma, learned coInse1 for 

the applicant and Lir. A. Deb Roy, 
learned 	Sr. 	C.G.S.C. 	for 	the 

• respondents. 

• 	Application IS admitted. Issue 

notice to the respondents to file 

written statement within three weeks. 

I'leanwhile it is directed that the 

respondents shall keep the applicant  
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Present: Hon'ble Mr Justice D.N. Chowdhury, 
Vice-Chairman 

Heard 	Mr S. 	Sarma, 	learned 	cou:nse 

for 	the 	applicant. Notice 	on 	respondent 	NoJ 

is served. Mr A. Deb Roy, 	learned Sr. C.G.S.0 

is 	present 	on behalf of respondent No.1. 	Not4c 

properly 	addressed to 	respondent 	Nos.2 

3 	were 	duly 	sent by 	registered 	post 	wi 

I  Acknowledgement 	Due 	on 	20.1.2000. 	Serv(, 

on 	the 	aforesaid respondents 	is 	accordingi 

..1 

:,/*i 
	

I 27.9.2000 

/-No. 1/2000& )  

Date 	 Order of the Tribunaff 

16.6.00 	engaged in casework is available. 
Li Mi - ; 	n 	 fl 7 7 ).nC 	f,- 	c,+- 
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/ZDZd1 	N6 . 

JV\ 

L- 

II 	LW4. 

' 	k.cv LJW 

Present: Hon'b!e Mr S. Biswas, Administrative 
Member 

None 	for 	the 	applicant. 	Mr 	B.S. 	. 

Basumatary, learned Addl. C.G.S.C. on behalf 

of Mr A. Deb Roy, learned Sr. C.G.S.C., requests 

for adjournment. Post on 2.8.00 for orders. 
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O.A.No.188/2000 

27.9.2000 

u/o//o-o awnlnt4Calld 

* ;~v  &- 7th /4iiettit&, 
• 1 

treated as complete; List this case for hearing 

on 19.12.00. It would, however, be open for 

the respondents to file affidavit in the meantime. 

Office to send copy of the order 

to the respondents. 

Vice-Chairman 

'nkth1 
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on the prayer of mr K.Choudhury, 

learned counsel for the respondents 

the case is adjourned to 31.1.2001. 

I 	 Vice..Lhajrman 

F 25.4.2001 
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Adjourned to 25.5.01 for hearing on 

the prayer of Mr B.C. Das, learned counsel for 

the respondents. 

Vice-Chairman 



Notes of the Registry 	Date ( 	Order of the TribuaI 

ctveA. 	 tv' ¶:L 

4.7.20 Mr.$.Sarrna, learned counsel for th 

applicant mentions that a similar matter 

being Q,A.No.U5 or 200J has been fixed 

for hearing in the Division Bench of today 

He requests that the applicati n may also 
be taken up alanguith .CI,A.No.35of 2000. 

Accordingly, the matter is taken iiii 
for hearing in the Division Bench of todá 

4b t4'. 	
M. 
	 Pamber 

7.01 
	

List on 31.7.01 alongwith 0A.NO 

88 of 2O00 for bearing 

14ber ' 	 Vjce—Chajrnan 

mt 

List this case al'ongith 0.A. 88 of 2000 on 

/Y Ø 3082031 for hearing. 

Member 	 %lice—Ch3ir men 
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O.A. NO, 188/2000 

if 
 Note-s of the Registry yate 	Order, of the Tribunal 

[21.12.01 	 Liston4.1.2002 for further 

éLT 

l•k 

 

aring. 

The respondents are ordered tc 

)roduce the connected records Including 

ecords equired to be maintainedherewith 

Lnder (The) Contract Labour (Regulation & 

bolitio) Act, 1970. 

Member 	 v ce-Chairman 

list on 21. .02 töenable the 
respondents to PtOducelthe records. 01k 

4.1.02 

lm 

2141.02 

Member 	 Vjce-.Chairivan 

List on 22,1,2002 showing the name 

of Sri K.N.Choudhury and Sri 8.C,Dss learno 
counsel for the respondents. 

Member 
	

Viceu.Chaj rmn 
mb 

IN- 

kY/:;7 	 Q 

cfl 

2 • 1 .02 Though opportunity was given to the 

respondents they could not produce the 

record. Mr B.C.DaS, learned counsel for 

the respondents prays for two weeks , tiie 
for production of record. 

List again on 7.2.2002 for hearing. 

L C 
Member 	 Vice ...Chairman 

IM 



00A.188of 2000 

'.O 

Of the Registryate 	:Order 

7.2.2002 	 Heard the learned counsel for the partie 

Hearing concluded. Judgment delivered in open 
2 	 1 	 court, kept in separate sheets. The application 

is allowed. No order as to costs. 
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CENT RAL DMINISTPATJJLTRIBUNAL 
GUWAJ-iJTI BENCH 

Original Application 
I  /X-dT  

Date of Decision.  :2..92 
0 .. 

.Shri Prafulla Chandra 344kdar 	

Petitioner(s) 

Mr S. Sarma and Mr U.K. Nair 	

Jdvocate for,  the 
Versus 	 Petjtjonr(s) 

TheUnionoflridja and others 	

..ResJ)rAdefltf ) 

Mr A. Deb Roy, Sr. C.C.S.C., 
Mr K.N. Choudhury and Mr B.C. Das 

for the 
R€ spondent 

THE HON'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE H'N'ELE MR K.K..SHARMA, ADMINISTRATIVE MEMBER 

1,Whether Reporters of local  iudgmen ? 	 Papers may be aliowd to see the 

26 - To Le 
referred to th Reoer or not ? 

3. Whether their Lordshjp wih to see the  
4 	 fair ccpy of the J'dqment ethe the Judge is 

to be circulated to the other Beflthes 

Judgment delivered by Hon'ble : Vice-Chairman 

FA 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.188 of 2000 

Date of decision: This the 7th day of February 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shri Prafiilla Chandra Talukdar, 
Working as Casual Worker under the 
ICAR Research Complex, 
Barapani, M eghalaya. 

By Advocates Mr S. Sarma and Mr U.K. Nair. 

Applicant 

 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Agriculture, 
N e w Delhi. 

The Director General, 
Indian Council of Agricultural Research (IC AR), 
N e w Delhi. 

The Director, 
Indian Council of Agricultural Research (IC AR), 
ICAR Research Complex for N.E.H. Region, 
Barapani,, Meghalaya. 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Mr K.N. Choudhury and Mr B.C. Das. 

 

Respondents 

 

0 R D E R (ORAL) 

CHOW DHURY. J. (V.C.) 

C onf er m ent of te m porary status and regularisatLon of casual 

workers in terms of the guidelines issued vide O.M. dated 7.6.1988 

followed by like 0. M .s is the subject matter for adjudication that 

has come up again for consideration in this Tribunal. 

2. 	The applicant moved this Tribunal by way of an application 

seeking for a direction on the respondents for conferment of temporary 

status with effect from 1.9.1993 under the Casual Labourers (Grant 

U__~Of 
Temporary Status and Regularisation) Scheme of 1993 for regularis- 

ation of his service in a Group 'D' post and for continuance of his 

) 
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service. The said application was numbered and registered as O.A.No.90 

of 1997. In the aforementioned O.A. it was asserted by the applicant 

that he was engaged as casual labourer under the Director of Indian 

Council of Agricultural Research (IC AR for short) since 1983 till 

presentation of the O.A. and since he fulfilled the eligibifity conditions, 

he was also entitled for being considered for grant of tern porary status 

and therefore sought for a direction from the Tribunal. The respondents 

in the said O.A. entered appearance and submitted their written 

statement denying the claim of the applicant. The Tribunal on 

assessment of the materials on record directed the respondents to 

consider and dispose of the representation of the applicant and to 

pass a reasoned order thereon. The operative part of the judgment 

is reproduced below: 

'Ii have heard learned counsel of both sides. In 
view of the dispute about the facts of the engagements 
of. the applicant the respondents were directed by order 
dated 27.5.1998 in Misc. Petition No.56/98 to produce 
payment Register of casual workers of the Farm Manager, 
ICAR Research Complex upto 1993. The order was issued 
in the presence of the then Sr. C.G.S.C. Mr S. All and 
Mr S. Sarma, counsel for the applicant. Opportunities to 
produce records were granted however the records were 
not produced tin the last date of hearing and no one 
appeared for the respondents. An adverse inference can 
therefore be drawn that the statement of the respondents 
to the effect that the applicant was not engaged as casual 
labourer in their organisation is false. However, such 
inference is not drawn at present. On the other hand an 
opportunity is granted to the Director, IC A R, respondent 
No.3 to dispose of the representation submitted by the 
applicant dated 11.12.1997, Annexure-3C after due enquiry 
into the records and the facts and after hearing the 
applicant personally. Shri J.K. Bharali, Manager, Operation 
and Maintenance Cell had clearly stated in two certificates 
that the applicant was working in his Division. Similarly, 
Shri D. Medhi, program me Officer in his certificate dated 
3.2.1998 had issued certificate that the applicant was 
working as casual Carpenters in the Division of Operation 
and Maintenance Cell as on 1.1.1993. Such certificates 
could not have been issued without any basis by the officers. 
Therefore, while disposing of the representation the 
respondent No.3 shall inquire into the facts on the basis 
of which the certificates were issued and also into the 
cases of other casual employees who were granted temporary 
status on the basis of certificates issued by the Managers 
concerned and particularly, the case of the applicants in 
O.A.No.40/94. The respondent No.3 shall thereafter 
corn municate a speaking order to the applicant within. 3 

months fro m the. date of receipt of this order. The applicant 
may also submit a fresh representation stating his grievances, 

if.......... 
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if he desires, to the respondent No.3 within 20 days from 
today and if such representation is received, the respondent 
No.3 shall take the fresh representation into consideration. 
If the applicant is still aggrieved he may approach this 
Tribunal again." 

The Director by the impugned. order dated 20.12.1999 passed the cryptic 

order rejecting the representation of the applicant. Hence this 

application assailing the legality and validity of the order dated 

20.12.1999. 

The respondents submitted written statement and took the 

same plea as was earlier in its written statement in O.A.No.90/1997. 

 We have 	heard Mr 	S. Sarma, 	learned 	counsel 	for the 

applicant and Mr 	B.C. 	Das, learned counsel for 	the 	respondents at 

length. In the impugned Office Order dated 20.12.1999 the Director, 

ICAR referred to the judgment of the Tribunal dated 9.6.1999 in O.A. 

No.90/1997, the representation of the applicant dated 2.7.1999 and: 

thereafter he concluded that the representation for grant of te m porary 

status could not be acceded to as he did not fulfil the necessary 

require m ent for grant of te m porary status. The order itself indicated 

that he did not address those aspects of the matter which were 

specifically directed to be addressed by this Tribunal. In the order 

dated 9.6.1999 in O.A.No.90/1997 the Tribunal referred to the two 

certificates issued by.  Shri J.K. 	Bharali, 	Manager, Operation 	and 

Maintenance Cell and the certificate 	issued 	by Shri 	D. 	Medhi, 

Program me Officer who vouchsafed in writing that the applicant 

rendered the necessary service under the respondents as on 1.1.1993. 

The Tribunal expressed that such certificates would not have been 

issued without any basis by the officers concerned. The judgment of 

the Tribunal also indicated its displeasure for not making available 

the records, though time, was granted to the respondents. When best 

evidence was 	not 	made available, it 	was open for the Tribunal to 

raw an adverse inference and the Tribunal indicated the same in':tbe 

judgment and order in O.A.No.90/1997. The authority was granted an 

opportunity............ 
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opportunity to look into it and pass an order. The respondent No.3 

in a most casual fashion rejected the application without taking proper 

note of the judg m ent rendered by the Tribunal. The respondents in 

their written statement referred to some inter-de part mental 

corn munications. One such corn munication was that of the Senior Farm 

Manager, Shri N.R. Roy, dated 6.8.1999. The said corn munication only 

refers to the judg m ent of the Tribunal and the co rn m unication dated 

4.8.1999 from the Manager, Legal Cell. On what basis the Farm 

Manager corn municated the same is not made available to us. At any 

rate, the respondents, despite opportunity granted could not produce 

the 	records to show 	and jusliiy 	the 	grounds. 	As 	stated earlier 	the 

Director 	passed the 	order on 	20.12.1999 	by 	rejecting 	the applicant's 

representation. It 	appears that 	after 	institution 	of 	the application, 

assailing the 	action 	of the respondents, 	a corn mittee 	was constituted 

on 	7.9.2001. 	The authority referred to the 	minutes of the corn mittee, 

Annexure 	I 	to the 	written statement, 	wherein 	it 	referred 	to 	two 

corn muriications sent by Shri J.K. Bharali and 	Shri D. Medhi, obtained 

from 	those 	officers after disposal of 	O.A.No.90/1997 by the Tribunal 

by its order dated 9.6.1999. The corn mittee referred to the certificates 

and further clarification from Shri Bharali and Shri Medhi dated 

20.124999 and 16.8.1999. The contents of the clarifications of Shri 

Bharali and Shri Medhi are reproduced below: 

"I have already submitted the report that Shri P.C. 
Talukdar was engaged under contract in my section and 
not on Muster Roll. However, the certificate was given 
by me was not proper as head of Institution (Director) 
is only co rn petent to issue the certificate. Therefore, the 
certificate given, by me was not in proper and it is Director 
to issue the certificate not m yseif. 

Sd!- J.K. Bharali 
20.12.99" 

"The certificate was issued on dated 3.2.98 due to heavy 
\ pressure from Shri Prafulla Ch. Talukdar. I had never 

certified his Muster Roll bills and never maintained his 
attendance. 

Sd!- D. Medhi 
Programme Officer 

dtd. 16.8.99" 
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Admittedly, the aforementioned certificates were obtained 

by the respondents after disposal of O.A.No.90/1997 by the Tribunal 

by order dated 9.6.1999, wherein the Tribunal took note of it and 

observed that such certificates could not have been issued by the 

officers concerned. It seems that the respondents sought to wrigje 

out of the situation by obtaining further endorse m ent fro m the officers 

that those certificates were issued casually. The judgment of the 

Tribunal was never challenged and therefore, the finding of the Tribunal 

has attained finality. The Tribunal never directed to act in the manner 

the respondents acted. The Tribunal only ordered that while disposing 

of the representation of the applicant, the respondent authority was 

to enquire into the facts on the basis of which the certificates were 

issued and also into the cases of other casual em ployees who were 

granted te m porary status On the basis of certificates issued b the 

Managers concerned and particularly the case of the applicants in 

0.A.No.40/1994. 

The 	co m mittee did not dispute the fact that the applicant 

worked under the respondents. The com mittee in its own finding even 

stated that the services of Shri P.C. Talukdar was obtained for research 

work through contract labour. How this contract labour came in 	was. 

never 	explained. 	We 	granted time to 	the respondents to produce the 

records including the records maintained for contract labourers. 	After 

- 	the decision rendered by the Supreme Court in Surinder Singh Vs. 

Engineer-in-Chief, CPW D, reported in (1986) 1 Sc c 639, the Central 

Government introduced numerous schemes for recruitment of casual 

labourers and daily wage earners. 

• .7. 	Mr B.C. Das, learned counsel for the respondents, referred 

to the communication dated 10.12.1992 issued by the Senior Farm 

Manager about the existence of the casual labourers. Mr Das sub mitted 

that in the list the name of the applicant did not appear. Admittedly, 

the said list was of December 1992. The said list is not exaustiv 

as will appear from the order No.RC(G)25/95 dated 9.1.2002, whereby 

the......... 
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the respondent authority granted temporary status to one Man Mohan 

Thakur, Casual Labourer with effect from 1.9.1993. It was mentioned 

that he was to work under the Senior Farm Manager. The list referred 

to by Mr B.C. I) as did not disclose the na m e of Shri Man M ohan 

Thakur. Be that as it may, on the own finding of the corn rnittee the 

applicant worked under the respondents, but according to them he 

worked through contract labour. In the absence of any record it is 

difficult to accept the plea that he worked under any independent 

contractor appointed in. conformity with the Uontract Labour 

Regulations. The respondents, despite opportunities, did not produce 

any record. In the circumstances we hold that the applicant worked 

under the respondents as a casual labourer and therefore, his services 

need to be computed for the purpose of conferment of temporary 

status. The respondents are accordingly directed to consider the matter 

in the light of the observations made above and pass an appropriate 

order in the light of the Schernend complete the exercise within three 

months from the date of receipt of the order. 

8. The applicatiqn is allowed to the extent indicated. There 

shall, however, be no order as to costs. 

nk m 

\ 	LLOf 

( K. K. SHARMA ) 
ADMINISTRATIVE MEMBER 

( D. N. CHOWDHURY ) 
VIC E-C H AIR M A N 
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STRATIVE TRIBUNAL 
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( An,applicatjojittr1dr .ei%j,n 19 ofthe Administrative Tribunal 
Act 19B5. 

T1 itle cf the' case 	 :- O.A. No.!.2000. 

Between:- 

Prafulla Ch; TaIuI.:dar. 	 :- Applicant. 

And. 

Union of India & ors. 	 :- Respondents. 

'EX. 

SL NO FARTICUL4RS. PAGE NO, 
1 

 APFtICATIO. 1 

 .VERIFICATION. 15 

 ANNEXURE-1. 

f ANNEXURE-. l- 	1 

S. ANNEXURE-3. 20 

 ANNEXURE..-4. ) 

 ANNEXURE-S, 2 

 ANNEXUF:E-6 - 

 ANNEXURE-7. 
- 30 

 ANNEXURE..-8. 

 ANNEXIJPE-.-9, 

 ANNEXURE--10. . 4) 
• 	Y. itcTNE XtJR'- 1, 	(2!Jk.? 

FUq by, 
• 

S,Sma, 	Advcu';te. Reqd No. 

Date. 

Fj 1: 

/ 

( 
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• 	 BEFORETHE CENTRALADMINISTRATIVE TRIBUNAL. 	) 

• 	 • 	 .• 	GUAHATI 	BENCH 	: 	I3UWAHATI 

- 	 Between 

Shri Prafulla C:hndraTalukdar, 	S/c' 

Late 	Madhab Chandra Talukdar, 	aged 

about*43 years, 	presently w':;rking as 

casual 	worker under 	ICAR 	Research 

Complex, 	Bcrapani, Meghalaya. 

Applicant. 

-AND- 

Union 	of 	India, 	represented 	by 

the Secretary to'the 	Government 

of 	India, 	Ministry 	of 

AgrijUure, 	Ftrishl Bhavan, 	New 

• 	Delhi-i. 	' 

Director General., 	India 	Council 

of Agri':ultur5al 	Resear':h 	(ICAR), S 

Krishi Bhavan, New Delhi-i. 

The 	Director India 	Council 	of 

Agricultural 	Research 	(ICAR) 

ICAR 	Research Complex, 	for 	NEH 

• 	Region, 	Borapani,, 	Neghalaya. 

• 	 .. 	Respondents 

• DETAILS -OF THE APPLICATION. 

1. PARTICULARS OF ORDER AGAINST WHICH THIS 	APPLICATION 
- 	 iSjMADE. 

'! 	 The 	presents application is directed 	'against 	the 

• 

(/4 



order vide No. Rc:(13) 34/97 (Part:) dated 20.12.99 issued 

by the Director ICAR,  Meghalaya (Respondent NO. 3) 

rejecting the representation filed by the Applicant 

pursuant to the direction issued by 

Tribunal vidé its Judgment and order 

passd in OA Nc'. 90/97. The Applicant 

applicatior has als,' prayed for a 

direction to the Respondents to grant 

status and subsequent. regulaisation in 

the scheme prepared and its subsequent 

issued from time to time. 

the 	Hon'ble 

dated 9.6.99 

through this 

appropriate 

the temporary 

the  

clarificattion 

JURISDICTION OF THE TRIBUNL 

That the Applicant declares that the sub.je':t 

matter of the present application is well within the 

Jurisdiction of this H':'n'ble Tribunal. 

LIMITATION 

The 	Applicant 	declares that 	the 	present 

application have been filed within the limitation 

period prescribed under Section 21 of the 

Administrative Tribunal Act 1985. 

4, 	 .. 	FACTS OF THE CASE 

4.:i chat the Appli':ant is acitizeh of India and as. 

such Ihe is entitled to all the rights and privilegs as 

guaranteed under the Constitutio,n of India and laws 

frmedthreunder. 

42 • TtLi. the Ildi a  Council of Agricultural Research 

(Ic3) 	,saState within themeaning of.Article 12 of 

theji:;onstt u tj on  of India and it is governed by the 
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rules 	regulatiOnS 	and 
pr.i:icedures laid 	down by the 

civernmeflt 	of 	India from 	time to 	times The ICAR 

Research Complex for NEH Regi':'n is .neaou tiy 

Respondent NO. 3 i.e. 	the director and 
the said complex 

was 	established in 
the year 1973 with the Headquarter 

at 	Shill':'flg 	The said complex is one 
of the 	largest 

:omplex of 	1C:AR 	in the North Eastern Region 
and 	almost 

all 	its divjibfl5 are situated within 
the complex. 

4.3 That the Applicant inii,ailY appointed as a casual 

Carpenter in the year 1983 and he has been working as 

such till date with some artificial breaks. It is 

pertinent to mention here that alongWith the Applicant 

some other casual workers have also been appointed 

under the F.:espondeflt No. 3. However, at that time no 

appointment letter was issued to any of them but the 

payment have been made through Muster Roll Registers. 

Basically after the aforesaid appointment the Applicant 

was placed under direct control of Firm Managers. 

A copy of his certificate of .emplciymeflt dated 

11.11.83 is annexed herewith and marked 	as 

Annexure- 1 

4.4 That the Appli':ant since 1983 has been working. 

under the Respondents as casual carpenter/worker til 

date and by nowhe has completed almost 17 years of 

service. The Government of India Ministry of Personnel, 

Public Grievances and Pension, Department of Personnel 

and Training issued an Office Memc,randum dated 7.6.88 

by which certain guideline in regard to granting of 

temporary status and regulariSatiofl have been issued. 

The case of the.Applicaflt is covered by the aforesaid 
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guideline dated 7.6.88. It is pertinent to mention here 

that ea:h year he has completed 240 days of work and as 

such he is also entitled to be conferred with temporary 

status as provided by the scheme 91asual Labourers' 

(Grant of temporary status and regular isat ion) schemes 

1993. As per the said scheme 	casual worker who is 

engaged for period of 240 days in a year is untitled to 

be conferred with temporary status and subsequent 

regularisation. 	It is notewc'rtfly to mru i_Eii IRF 

some of the casual workers claiming regular isation of 

their services had approa':led this Hon' ble Principal 

Bench of this Tribunal and pursuant to. its j u d geme n t 

dated 16.2.1990 the scheme was prep ared for grant of 

temporary status and regularisatiOn. 

Copies ':'f the QM&1jMA1W&R 0201 letter dated 

10.9.93 enclosing the scheme are annexed herewith 

and marked as Annexure-2 

4.5 That the Applicant begs to state that the afu:resaid 

Annecure 2 scheme has been made applicable to the 

casual w':'rkers who were in employment as on 7.6.88, 

i.e.1 the date on which the scheme came into force. 

Again as per the. Annexure 3 scheme dated 1.9.93 taking 

into consideration his initial app':rintment in year 1583 

as casual wcrker.more specifically as casual carpenter 

under the Gri:'up D establishment of F.:espctndent. No. 3 he 
/ 

is entitled to get all the benefits enumerated in the 

said schemes including temporary status. 

4.6 oThat 	the Applicant states that he has been 

pursuing thematter before the Respondents since long 

'V 

IS. 



) 
/ 

by, fiiing Numbers of representations of which mention 

may be made of one of such representations dated 

Feb'95, 25th July 1995 and 11.12.96. However, the 

Respondents inspite of his repeated request have not 

yet isued any order granting him temporary status. 

Copies of representations dated Feb'95, 25.795 

nd 11.12.9E are annexed herewith and marked "as 

Annexure-4, 5 and 6 respectively. 

4.7 	That the Applicant begs to state that claiminQ 

similar benefit the ICAF: Workers Union earlier filed OA 

No. 4/94 making a.similaV'p!. ayqr like that of the 

present Applicant.. However during the pendençy of the 

said OA the Respondent No. .3 issued an order by whi':h 

temporary s,tatus have been granted to the Applicant of 

the said OA pursuant to 1993 scheme. The.aforesaid• OA. 

4/94 have been disposed on 24.9.97 taking into 

consideration the benefit granted to those Applicant 

pursuant to 1993 scheme. HoevE'r, a d4rection has been 

issued to the Respondents to consider their cases 'nder 

the 1988as well as 1989 scheme, 

A ':opy of the order dated 24.9.97 is annexed 

herewith and marked as Annexure-7. 

4.8.-Tha;t"the App1i.cnt begs to state that his case is 

also covered byj the 1989 scheme issued by the 

Govern.rnent .ofIndia for grant of temperar' status and 

requ1arisation,. ''The Applicant .fulfills all the 

requis'itth. qualifications' as described in the aforesaid' 

1989 scheme and denial of the same has resulted in 

host i1'e,: dis:rjmj nation. . 

K. 



The 	Applicant craves leave of this 	Hon'ble 

Tribunal to produce the copy of the 1989 s.:heme at the 

time of hearing of the case.  

4.3 That the Applicant begs to state that the inaction 

on the part of the Respondents in not granting the 

benefits enimerated in the aforesaid 1988, 1989 and 

1993 schemes is not sustainable in the eye of law and 

liable to be set aside and quashed, with a further 

direction to the Respondents to grant temporary status 

to thi, Applicant with retrospective effect taking into 

consideration the aforesaid schemes including other 

benefis described therein with .all 	consequential 

• 	 sevice benefit inluding regularisaticin, arrear salary 

and sniority.etc 

4. 10 that the Applicant beinq aggrieved by the action 

of the Respoiidents was constrained to move this H':'n'bl.e 

• 	 Tribunal by way of, filing OA No. 90/97. In, the 
...... 

afoesaid Original Application the Respondents have 

filed 	written statements. 	On 9.6.99 the, Hon'ble• 

Tribunal after hearing the parties to the proceeding 

was pleased, to dispose of the 	said OA No.90/97 

directing 	the 	Respondents 	to 	dispose 	of 	the 

"representatic'n filed by the Applicant. It • is 

noteworthy to mention here that Hon'ble Tribunal while 

disposing of the matter has 'also taken nnto 

c':.nsieratic'n the order date 27.;5.1998 passed in Misc' 

Petition No. 56/98 wherein direction has been issued to 

produ':e the Payment Registrar before the 	Hc'n'ble 

Tribu:nà'l. 	Instead of repeatin the portion ':'f the 

aforesaid .judgrnent and order dated' 9.6.99 the relevant 



portion is qu':'te.d below.. 

"I have heard 'learned counsel of both sides. In view 

of the dispute about the facts of the engagements of 

the Appricant. the Respondents were directed by order 

dated .27.5.1998 in Mis':. Petition NO. 56/98 to 

produce payment Registrr of casual workers of the 

Farm Manager. ICAR Resear':h Complex upto 1993. The 

order was issued in the presence of the then Sr1 

C.13.S.C. Mr. AU. and Mr. S.Sarma, counsel for the 

Applicant. Opportunities to produce re':ords were 

granted however the records wre not produced till 

the last datb of hearing and no one appeared for the 

Respondents.. An adverse inference can therefore be 

dIawn that i1I.e statement of the Respondents to the 

effect that the Applicant was not engaged as casual 

laborer in their organisation is false. However, 

such inference is not drawn at present. On the other 

hand an opportunity is granted to the Director, 

ICAR, Respond?nt NO. 3 to dispose ':'f the 

representation, submitted by the Applicant dated 

11.12.97, Annexure-#C after due inquiry into the 

records and the facts and after hearing the 

Applicant personally. Shri J.K. Bharali, Manager, 

Operation and Maintenance Cell had clearly stated in 

two certificates that the Applicant was working in 

his Division. Similarly, Shri D. Medhi, Programme 

Offi':er in his certificate dated,3.2.98 had issued 

certificate that the Applicant was working as casual 

Carpenter in the Division f Operation and 

Maintenance Cell as on 1.1.93 	Such certificates 

could not have been issued without any basis by the. 



officers. 	Therefore,- 	while disposing 	of 	the 

representation the Respondent N':'. a shll inquire 

into the facts on the basis of which the 

certificates were issued and also into the cases of 

other casual employees who were granted temprary 

status i:'n the basis cf ':ertificates issued by the 

Mangers concerned and particularly, the case of. the 

Applicant in OA NO. 40/94.The Respondent No. 3 

shall thereafter communicate a speaking order to the 

Applicant within 3 months from the date of receipt 

of this -order. The Appi-icant may also submit a fresh 

representation stting his grieiances, if he 

desires, to the Respondent No. 3 within 20 days from 

today and if sucH representation is received, the 

Respondent No. 3 shell take the fresh representation ' 

into consideration. If the AppHcant. still 

aggrieved he may approach this Tribunal again.' 

Application is disposed of N':' order' as to costs." 

A ccupy of the said judgement and order dated 

9.6.99 is annexed herewith and marked as 

Annexure-B. - 

4.11 That the Applicant begs to state that pirsuant to 

aforesaid -judgment and cirder , dated 9.6.99 the 

Respondents made certain inquiries in the matter,. 

During course of enquiry as per the direction of the 

Hon'bie Tribunal certain queries have been.madetc' one 

Shri J.K. Bharal.i the then Manager, operation and 

maintenance cell and acc.:'rdingly,  , said Shri Bharali 

submitted his reply. Vide his letter dated 25.8.99. From 

the aforesaid letter it reveal's thtthe engagement 



S .  

the Applii:ant was made by the then u:cimpetent authority 

and same wasmade as per his instru':tion ':'nly Again 

fri:'m the said letter it reveals that the Applii:ant has 

been paid salry. from Muster Roll Registrar but in 

absence of said rec:'rds it cannot be ascertain the 

ad,ject date of engagement 

A ':opy of the said letter dated 28.8.99 is 

annexed herewith and marked as Annexure-9. 

he 	Applicant craves leave of, this 	Hon'ble 

Tribunal for a direction to the Respondents to produce 

all the relevant records pertaining to implementation 

of the cirder dated 9.6.99 passed inOA No. 90/97 and 

the Muster Roll Registrar at the time of hearing of 

this case.. 

4.12 That the. Applicant begs to state that in the 

aforesaid judgement and order dated 9 6 9 the Hc'n'ble 

Tribunal clearly mentioned regarding the other 

similaly situated employees like that c'f the Applicant 

who have been granted with temporary status. However, 

the Respondents vi..cilatinq the said .judgment and order 

of this Hcun'ble Tribunal has issued an order vide Ni:... 

RC::G 34/97 (Part) dated 20.1299 by whi':h the 

representaticih file,d by the Applicant has been re.jei:ted 

stating that his case is not c':uvered by the scheme of 

1993. 

• A ccupy of theH:.rder.dated 2.12.99 is arnexed 

herewith and marked as Annexure10. 

4.13 That the Applicant begs to stat.e that 	the 

ell- 



aforesaid i:rder dated 20.12.99 is a non-speaking order 

and same is violative of the judgernent and order dated 

9.6.99 ipassed by the Hon'ble Tribunal. On perusal of 

the said order itself shows the non-application of mine 

by the Resondent I\lci. 3. The .judgment and order dated 

9.6.99 is very clear and from the letter issued by ShrI 

J.K. Bharali it is crystal clear that the Appli';ant was 

engaged. in the year 1983 as casual wprker and his such 

V 

	

	 appointment was as per the instruction issued by the 

then c':'rnpetent authi:irity. It will not be out of place 

V 	 to mention here that the whole iSSUe involved was 

V 	regarding his appointment and the appointing authority 

and since •said Shri Bharaii vide his letter dated 

28.8.99 V has cathqc'ricaily mentioned regarding 	the 

authority of such appc'intment, and hence Respondents 

• 

	

	now u:annot raised the same question by issuing the 

- impugned c'rder dated 20.12.99. 

4.14 That the Applicant begs to state that infact at no 

point of time the Respondents have denied the date of 

engagement of the Applicant as 1983 both in the written 

statement fiVled in the DA Nc. 90/97 as well as in the 

impugned c'rder dated 20.12.99. As stated above the case 

of the Applicant is covered by the 1988 , 1989 and 1993 

schemeswherein the basic criteria for,  V  grantin th 

benefit the said scheme is only dated ':if ,  

engagement and number of days of ':ontinuous work. 

I::cinside.ring the aforesaid admission made by the 

Respondents the Applicant is en.titied to Vail the 

benefits enumerated in the .afc'resjd schemes, V 

4.151Thatj th 	Appiiu:ant begs to state that Vunder 



similar fct situatii:'n persons working under 	the 

Respu:'ndents got temporary status and in their cases no 

such uarries have been made regarding the competen':y 

cf the authority who issued similar certificates ti:' 

them. For example one Shri Dharmeswar Barman who was 

working since 1982 as casual labour have been granted 

in temporary status vide order dated 14.3.95 basing on 

a certificate issued by one Shri. D. Medhi Firm Manager 

who also certified the engaged ofthe Applicant. 

Similarly basing on.a certificate issued by Shri J.K. 

Bharali one Shri Madan Ch. Kalita who got his 

employment in the year 1981 has been granted with 

temporary status with effect from 1.993 by an order 

dated 15.395. It is also pertinent to mention here 

that the person namely Shri Khagendra Nath Medhi who 

was recruited. alongwith the Applicant was also 

conferred with temporary status by an cirder dated. 

14.3.5 pursuant to a certificate issued by Shri D. 

Medhi Firm Manager. H':wever, the Respondents now by 

issuing the impugned order has rejected the claim of 

the Applicant c'n the gr':'und of corpentency ':'f 

appointing authc'rity. 

The relevant records including certifi':ates issued 

to the Applicant and otter em'pl':'yees mentioned ab':'ve 

and their orders of granting temporary status is 

annexed hrewith and marked as Annexure-it Colly. 

4.16 That the Applicant having no other alternative has 

come under the protective hand's of this Hon'ble 

Tribunal seeking an appropriate directic'n to the 

Respondents to extend him the benefit ':'f the aforesaid 



s':hemes by granting temporary status with retrc'spe':tive 

effect and other service benefits as described therein 

and as has been granted to the other similarly situated 

empLoyees like that of him. 

5. 	 GROUNDS WITH LEGAL .PRØPROVISIONS 

5.1 For that the entire ai:tii:'n on the part of the 

Respondents in not granting the temporary status to the 

Applicant, violating the prcivisii:ins contained in the 

1988, 89 and.93 si:hemes is illegal and arbitrary and 

same are liable to be set aside and quashed. 

5.2 For that action of the Respondents in treating the 

Applicant not at per with the cuther similarly situated 

empli:iyeesto whom the benefit of the scheme has already 

been granted is vi':ilative of Arti':le 14 and 16 of the 

C:'nstituti':'n of India. The Respondents being a model 

employer should have extended the said benefit to the 

Applicant w'ithi:*ut requiring him to approach this 

Hon'ble Tribunal, more si:i whereas themselves have 

alliiwed the said benefit to one set .cif their empli:iyees. 

In any'u:ase the Respi:indents cannot differenciate their 

empli:yees in 'iegard to employment as has been done in 

the instant, case. Hence-the entire action of the 

Resp:'ndents is illegal and not sustainable in the ' eye 

of law, 

5.3 For that the Respondents have ai:ted illeqally in 

issuing then impugned order dated 20.12.98 without 

applying the mind and withcuut ':c'mplying the judgment 

and order dated 9.6.99 passed in OA No 90/97 and hen':e 

same is liable to set aside and quashed. 



5.4 For,  that the order dated 20.12.99 is a non-speakIng 

order and not in accordan':e with the 'direction issued 

by the Hon'bie Tribunal in its judgment and order dated 

• - 	 9.6.99 passed in OA No. 90/97 and hence same' is not 

• 	 sustainable in :the eye of law and liable to be set 

aside andquashed. . • 	. 

• 	5.5 For that in any view of the matter the action on 

the part of the Respondents is not sustainable in the 

eye of law and liable to be set aside and quashed. 

The 	'pplic,ant craves leave of this 	Hon'ble 

Tribunal to advance more grounds b':th legal as well as 

factual at the time of hearing of this case, 
6. 	 DETAIL'S. OF THE REMEDIES EXHAUSTED: 

That 	the . pp1icant 	declares that 	he has 

exhausted . all the. p':'ssible departmental 	remedies 

towards the redressel of the qrievan'±es in regard to 

• 	 which the present applicati':'n has been made 	and 

presently h 	has gct no other alternative than 

approached this Hc'il'blè Tribunal, 

7, 	.. 	MATI'ER PENDIN& WITH ANY OTHER COURTS 

That . ttie applicant declares that the 	matter 	. . 

regarding .thi.applcation is not pending many other 

Countl of Law or any other authority or any other 

branch of the Hon'ble Tribunal., • 

8. 	 • 	RELIEF SOUI3HT: 

Under the facts and cir':umstánces stand above 'the 

AppliJ'cant " pray- that the insta.ht appiication 	be 

admitted,' r'ec.ords be call for and Upon' hearing the 

parties on the .":ausE or causes that may be shown and on 

• 	• 	perusal "ccl records -be pleased to grant the fcillowing 

re1if, : 	•' 	, 	 . 	- 	
- 

ion 
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W 
8.1 To dire':t the Respondents to extend the ber -iefit of 

1988, 89 and 93 schemes and to grant him temporary 

status as has been granted to the other similarly 

situated employees like that of him with retru:'spe':tive 

effe':t with all c.:insequential service benefits 

including arrear salary and seni':'rity ct':. 

8.2 1':' set aside and quashed order dated 20.12.99 and 

to allow him to c-cintinue in his work after granting 

temporary status and to .regularise his service taking 

into 'onsideratic'n his past service and experien':e.. 
8.3 I::osti:if the appiiu:ation.. 

8.4 Any ':'ther rclief/reliefs.tc' which the present 

Applicant are cntitld to under the facts and 

cir':umstan':es ':'f the ':ase and as may be deemed fit and 

proper by the Hcun'ble Tribunal. 

INTERIM ORDER PRAYED FOR: 

Under the fa':ts aNd ':ircumstances of the case the 

Applicant prays for interim order directing the 

Respondents not to disengage him from him current 

employment and to allow him to continue in his service 

pendinq disposal of this application. 

.THE APPLICATION IS FILED THROLJ3H ADVOCATE: 

PAFT ICULARS OF THE POSTAL ORDER 
	

II  

c:I:' LP.o. NO.: 

(ii) Date: 	/oi-• OOO 

(iii:' (payable at '3uwahati 

(41 
01 

	 12. ,LIST OF ENCLOSURES 	As stated 	 11 

/- 

I 
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VERIFICATION 

I, Shri Frafulla Chandra Taiukdar, Sb 

Late Madhab Chandra Talukdar, aged ab':'ut 43 years, 

presently working as u:asual worker under IC:AR Resarcti 

Complex, Borapani, Meghalaya, di:' here by solemnly 

affirm and state that the statement made in this 

petition from paragraph f, 61 "3Yk 

true 	t cl 	my. knowledge 	and 	those 	made 	in 

paragraphsi°'/ (1'0 a/Ct', 	 are 	matters 

records cf re':c'r.ds inf':'rmations derived therefrom 

which Ibelieve to be true and the rest are my humble 

submission before this Hc'n'ble Tribunal. 

And I sign this verifii:atiu:unu:n3th day of May 

2000. 

zy ?19 

C-'ci ci c- 
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9CAR0FtESEARCH COMPLEX FOIl U. E H, REGION, SHILLONG 
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TOWIIOM 11 MAY COItCEflH 

• 	 • o. 	 I 	 S  

' 	 I 

Thj S 1 s to ce1tify th8t hr i. Prfu11a Chndn 

TaLWdar, eon of ¶hri Madhh Chandra 1a1u)c3arofGhatb 

.vi1iage in the Dit,1ct of 	peLa (M3aarn) in wotkinQ 

0 )ifl ; my Division as acaBual carpsnter since Janusry1983,.: 

l 	have found him vary honest and cincere ir 

his duties. He is a very hardworking young boy. I 

w3h all success in his life. 	 0 

• 	 S 	
\ " 

' S  

(J.K.,shit1) 
/ 	Sctaer 

• .Operat .i'on and Maintenacee,  4-1 
ICAft flesearcli Coniple.x 

for. .E.H. 1egion 
Shii1ong-3 

$ 	 S 	 • 
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Goverrentof•Iridia 	 . 
Ministry of Personnel,P.G. & Pensions 

Department of Persortnel & Training 

New Delhi,the 10th Sept,,1993. 

OFfJCE MEMORANDUM 

• Subjeot. 	Grant of temporary status and x'egularisation of Casual Workers- 
formulation of a scheme inpursianeeyof the CAT,Pririeipal Bench, 
New Delhi, judgement dated 16th'Feb,1990inthe case of ShriRaj 
Kam.1 & Others vs.UOI. 0 

The guidelines in the rnatter.of re.ruitmént of personsondaily 
wage basis in Central Government offices. were issued vide this Department's 
O,M.No.490-}4/2/86.tt(C) dated 7.6.88. The poii y has further been' reviewed 
in the light of the judgement of the CAT,Principal Benh,New Deihidelivered' 
on 16.2.90 in the writ petition filed by Shri..Raj.Kamaj.. and others VsUion. 

• 	of India and ,t has been decided thatwhil.e the existtng guidelines pontalned 
inO.M. dated 7. 6 ,88may.ontjnue to be followed,-thegrant cftemporary.at.atus. 
'o.the'pasuaj. empjoyee,:whá are presently employed 'and ha'e tendered; iñeyr • 

	

	of continuous servjeinentra. Goverrnent offices other than'Departmento 
Teleeom,Posts and Railwaysmay be regulated by. thescheme sappnded.: .. 

2. Ministry of Finane'e ete..ae requested to bring, the scheme' to 
the notire of appointing authorities under their administrative control and 
ensure that reerujtment of .casua1. ep1oyees'js• done' in accordanee with the' 
guide)ines contained in O.M,.. cte$1Z.6.88 Cases of negligence should b 

	

• Viewed. seriously and brought'to:te':0j 	Of"appropriateauthorities for ta 
k.ng prompt and uitab1e. apt'oh,iT. 	. 	 • 0 	 ' 	

0 	 0 ' 

• 	

0• 

( 
Y.G. PARANDE •). ' 	 • 
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— I APPENDIX 

/ Department of Personnel &Tiaining, Casual Labourers (rant of Temporary Status 
and 	

•:°° 
1. 	This Scheme shall be called It  Casual Labourx's'(Urant of Temporary Status 
and Regularisation) Scheme of Government of India,1993, 

2, 	This Scheme will come',inth(or. w.e.f. 1.9.1993. 

3'i, 	This Scheme is applicable to casual labourers in employment of the Mini, 
tries/Departments of Government of India andtheir attached and subordinate 
offices, on the date of issu of these orders. 'But it shall not be applicable 
to casual workers in Railways, Department of Telecommunicatio and Department 

• 	'of Posts who already have their own schemes. 

'4, 	Temporary tatus 	 . 	. 

i) Temporary Sta*us,would be conferred on all casual labourers who are in 
employment on;the date of issue of •thi.s O.M.. and whohave rendered a 
coninuous, servi',e of at least one year,which,means that they must have 
been engaged for a.period of atlet24O'days'(2o6'days.jn.th'eose 
of offiees observing 5 days week). 

Ii)ueh fonferment of temporary status would he without reference to the 
• 	oroatin/availability of rogu].arGroup 'D' Post's. 

• 	lii)Conferment of temporary Status - on a casual labourer would. notinvolve 
any change in his duties and responsibilities. 'The. engagement. will 
be on daily rates of. pay on need basis. He may be deployed ahywbero 
within the recruitment unit/territorial circle on the basis on availa-
bility of work. 

iv) 2uch casual labourers who'acquire' temporary.'status will' hot Fovever,. 
be brought on to the permanent "establishment unYess.' they' are selected 
through regular olection process forGroip 'D':Posts 

5. 	Temporary status would entitle the casual labourre 	o the 'following benefjts;  

1) Wages at daily rates with reference to the minimum of the pay scale 
for aifoorresponding regular Gro&xp "0' official 'including DA,,HRA and 
CCA.  

i:npreraents at the' 'saL1e rate as applicable to a GroupD 
employee would be taken into account for calculating pro—rata wages 
for every one year of service subject to performance of, 'duty for at-
least 240 days (206 days in administr'atjve'Offjces observing, 5 days 
week) in the year from the date of conferment of temporary status. 

iii)Leave 'entitlement will boon a pro—rata basis at the rate ofone ay 
for every '10 days of'work, casual or any other kind of ieave,Cxcept 
maternity leave, will not be admissible, The will alsobe allowed to 
'•carry forward the leave at their credit on .thoir"regularisat ion, They 
will not be. entitled to the benefité of encashment of leave on termi-
nationf service for any reason or on their quitting service. 

iv)MateiLnity leave to lady casuil labourers-as admissible to regular 
Group D employees will be allowed. 

5/ of the service rendered under Temporary Status would be counted 
for the purpose of tetirement benefits after 'their regularisation. 

After rendering'three years 'continuous service after conferment of 
temporary status, the casual, labourers would be treated onpar.w.tth 
temporaty Group D employees for the purpose of- eontribution'to the 

S 	 ' 	' 	 Contd 
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0 •  

The Director, 
ICAR Research Complex for NER Region, 
Urnroi Road, Baapni - 793103 

b: Request to grant temporary status as Casual 
Labour 0  

Sir, 

I have come to know that most of the employees 
working in the ICAR Research Complex for NEH ftegion, 
Barapani has been granted temporary status w 0 e.f. 1.9.93 
and they will be paid pay & allowances at par: with the 
IVLh grade employees of this complex 0  Accordingly necessary 
order for granting of such temporary status has been 
issued vide the order NO0RC(G)14/95 dt013.395 

In this connection I beg to inform you that I Was 
working as Casual Carpenter since 1983 under the then 
Manager OM Cell and presently also I am working on the 
same capacity under the Estate Officer 0  Due •to my 
illness though sometimes I was absent, but. my  total 
services as casual employee is more than 240 days in 

each year 0  

Though order has been issued for temporary status 
of the casual employees it has come to my knowledge that 
my name has not been includod.jn the abovquotecI orders, 
"the reasons for which is not known to me 0  

I therefore, request you to kindly examine my 
case in light for whatso over has been stated in the above 
paragraphs and to consider my case for giving temorary 
status of caual employee for which act Of kindness I 
shall renain greatful to pou  

To, 

Thanking you. 

Dtc1 	rap,*i 

the 	Ffb• 1995 

I 

q. 

Yours faithfully 

(P.Talukdar) 

• -_ 0_ S  

•0 

•, "S  

0 	 •S 	 • 0 	 - 	 - 	- 	 - 	- 
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V 	

V To 	
V. 	 4jçp 

The Director, 	 V 

XCAR Research Complex for N1 Region, 
Barapani0 	

V 	
V 

Sub:— Request for grant of temporary status as V 

V 	 casual labour. 

Sir, 
V  

V  

'Kindly refer to my application on the abov 	cited 
subject (Copy enclosed) and to enclose herewith other V 

certificate V as a documentory proof to the effect that 
I was worklzig on muster roll basis as on 10993 and I 

• had completed 240 days in that year. 	
V 

V 

I, therefore, request you to kindly issue necessary 	
V orders on the basis of the certificate enclosed. 

V 	
VV 

r 
V -- 

• V 	 V 	 V 	YOUrS faithfully, 	•V 

V 

Dated Barapani the 
25th2JÜly,1995. 	 -• 	V 	

V 	

V 

V 	 V 	

V 	 (V 

 Shri • P. Talukdar) 	V 

V 

V, 	
VV 

V.  

V 	

V 	

V 
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'lb 	 ' 

'he 1 rctr IC t2earch Com1Ox 
fot North 	iiiU a 1eqiOfl, 	0 • 	 • • 

aEpfli-'19 31U3 

tib : euetjt fo .z t21rLttcJn Qf 
i%I t Of te,og13y atatu, 

41 th fo1dd trn dg, 2. bç 	trit thc o11cwing ' 

!or Eedt3a1 df vy 1on pota.stirg zievXc, 

Tbat s;iz, Z. was appoiite3 e3 C1Zu1 cpflt 

in th year 1983 and I have 	cx?ntinut n 9. ao. ruch ttll. 

i:ate 4th certeth tMcte1 bte&c. 	 it i.a on 

zecor d. that 1 bae x eneed more th an 24Q w as oi 
— 	 - 	 ' 

in a prticXt yea In thi 91, 	 tticitø iea 

by tIe corptafl t aut?i ty aad 25,7.95 £3 

That 	I hv gm to )nw that th (QveLnmflt 

o lnia have OZfU1at a chøi 	Ca 	3IXU 	(ceM 

of 	oity. $ttt$ iid fl 3laritiou) $hae of 	vment 

of Xndiav 9931t j teMa of'.. 4aøA a3.. 1bóba 

has zendazed me= ±I4 2401 days o sevico in , ztti1et 

i 	tt tied b be emtei 4th tecoxiy StatU4 

0, 	 0 	 0, 	 0 	 0 	 0 	 0OO 	
'.•.. 	

... 	0 

34 	Tbzt 	y of thø ct 1abuzors iiat1y 

aituted lilce tbt o1 rte bv 1ze&y bn qnted teO:y 
/' ) O 	 ' 	" 	1" '' '' te•' , ' 	. •,''P 	," 	'? 
ttU3 of which mntiori mty bit' uo o ford to,L(Q)4/95 

dzzte 14.3.95 by which main of this c& I buEs he 

bU anted tern oaty attu in ter Of the std scheme. 

Hover, in nj caie, no tsch b e.i t has.been extefl ded,  

withU 	y valid 

6. 

0 	 00 	' 	' 	0 	•, 	0 	. 	•, 	•0•' ' 	' 	' 	0 	0 	J 
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4. 	That 	Vzij P oor ep1oye beionLng 
toor tturn o. society 	hzvebn liviflç) horn hd' 
to rn.uth  ptKror MY 4iure 	

y that Iny 

	

i s,  fuLt 	 t 	 and ccoUrj1y 
I 	

to 	 t:, 	t a t u 

I 

 

have 	.Ub1y l e~, rmt that y 
and for tlle pu 	o f, crct o 	

I 

3ttu to e m1 i 1ijy 	 oth 	 ovzt a 
czrnjttee w 	1 t 	 .tet up. Th1j1 cmmitt 

CQflj,] our c 	bu t 
final. ocj 	h 	pi ed 	 S  

6a 	 1I 	tnq in th 
and. 

Of trnoy 	tuLtrd 	 t 	 tior 
of nj wvic h- dcprivj 	ro ti hcnefit o the 
teory ttu 	chrn - d Li 	 5 4Ay fs C 
I hv DCfl'. SUfjng tef1fldtiu3iy t't 	£dL za 

fl 	14 
•-- •.X 	4LyL4ç• 	 S 	

.5 	 5 	 - 

S 	
.Thteil 	h ai  d m aaerp Lr 6 s enttin i the  

IflO ith O 	br 	99 	
o110 U breminflercIt3 27 •  

Th 	
havo not v'ked YyZO V.  Otis 0 and 

hcnce'.cncr <jeir i..lx'jt thIs 	 to yu 
y cc 'o thci n no 1gc 	riv 

Of 	zniit a th sa,id ccbEnc• - 	 - 
S 

9X 

ycr h3cuc 	
b pli4 tocw1Ce 

tnotry ttus id ub2Ufl t regU .riC,4 i  qni 
Of y sr.vi 

ffct frora i,993 uk tof the 
. 

Othc r thnilj. s iturt 

bout to. YC,'Ur honour in deep Xi rathtu(0 	S 	 - 

iq 
th nince ? 

. gtid, 	
•: 	 S  • 

S 	 ±- 	thth. Jj, 
' S 	 S 	 S 	

u 	C• 	iukà rj 	 1 	 cr. 1/ 	 S  ••u1 the 11 th 	-ther 199C 
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Rcj?ncIent s. 
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:E1nId, ;j'i-.i [4 ISJ''IViTRltiU1,?U 
UU!iji..I'I ).L1K11 

Original kppl Cation io.40/94 

Date of Ordor: This tlic 24th Da' of S 1)ter1bcr 1997 

:3LL i'IR. JU3T1::L D. i' [\fUAH , VICE-Ci-IAIR14W 

liON l  HL SH<I C. I,. 	UJlX Il-a; ,i iEll13IR ,AUi-IINIs'rRA'jIrE 

lo' .i:e  Ina,i.a,i Cojcj1 of 1\ricu1ura1 
'esca rch ( ICAR) or)ers Union, 
1egistrat.icn ho.75 of 1991, 
office at Liaraj:anj, hi.1lonq, 
rejrsentco 'by its G1neral 'Decretary, 
Srnt.Naya 

. . . 	. . . _pplicants 0  

By-. Advocate tir.b.K. Sharrua, hr.i1.K.Choudhury. 

-Vs  

• 	
' 	1 • The Union of Inc Ia , 

ropresenLt by tne 	cL-tiry, 
• 	 . 	 Ilinistry of 11 ero:nie1, Public 

Grjevd nces and Pension-s 
LE%Z L'cllii 

2. ihe Dirctor, Indian council of Ayricultural 
ksearcn, ICAR Complex, 

:.° 	for Iiorth Lastexn Hill icgion',  
Cedar Road, hil1ong-3. 

	

sj 	 I 
' S . 

• 	ny Advocate  

IJLNYI  

• :.. 	• 	 (;. 	,•'.. 	. 	 ' 	 - 	 . 	i 	- 	'• 	I 	I 

N\E -' 

.i d Lg1ster 	Ufljofl Of the 
0
11p1o7cj 01: Indiail Council of Agr.jcul uraI Researci '. 

for shoi:L JCR), at Iiorajanj. 'J'hjs Un± 	re csentg the 
tn(L-rct of 	of the Un.j.on. 'l'he 	rnes fl4Oj)tjoed 
in Annex y- 

A arc So;e of the lacinbers of the applicaift - 
Un 1014. h y 1) iVL b( 	 Ca s Uc 1 abo ors for rnny 
y 	 3 	jLfl IOIIcJ J.fi 1 'sl4e;<uro 1• 'J'hu Cvt. 	f;':.ndia - 
rc1 a 	 kh)\-)fl 	 eu.1 l )oirejs ('jrant.of. 

't ipraY 	 ud .o - u1 ciat IOfl." This. schci 	cnè 
into for 	fro . 19 	.1.993. It: is unj(;tcj that th' 
•lje: 

 

Of 1. l 	• 'p1. ic - mI: UjO are entiti 	to the bflfjt 

)1ve •no  

	

Ito 1 fl 	
d 

;;-,•-••_ 	
.J-- 
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ApplcatiOfl. 

2 	The contentiOn of the applicatS is that they 

- are also entitled to get the benefit of the ahother 

sche;aS meniOfle in Annexure 	..Thcy claimed the 

/ DCPeit of the u'it-er tnat scnee, 2or grant of tcmporry 

stdtuS hocver, they had not Deen granteu the benefit, 

theefcre, they filed an Orloinal Ai,DlicatiOfl in the year 

of 1994 	• 

- 	

S 	, 	 \' e have heard both sices. 	 ie-arne3 

counsel appearing on behalf of :Ie applicants SUDrlitS that 

during the pcandency of this application the respondents 

oranted tem:xrary status to the ribers of the applIcant 

as uer irnexure 'C' 	otf±cc meroranuUm datc 10-9- --93. 

rhereore, in so ar o: the ar.ni!oants for crnt o tomorary 

statUS 	is 	conc'r 	:iJ 	:lictoi 	
infrutctuouso 

licart 	alE.o cnt!tieQ to th 	befit of 

9-9 scnc 	ic 	 o th 	ril 	:3CS rorQ1g 

• ee EB are not available Lore. 	.-CCOrQ 	have not. oen the schm 

1 t)ro1Lcic1core tS 	riunal , 	 flC 	r.Cer1LLl 	-overn'jt 

\. 	' 	 •••• ••• - 

- -- .StanQlflg Counsel on 	chal 	of ti e resor._e ts 	n spite of 

the order. 'fhere±ore, 	it is not. p3ssilDlo for this Trib'al 

to aecide the matter0 	• 	 • 

4. 	In view of th 	above we cispose o: the application 

a direction to t a resonQcntS spcitically resonLnt 
. 

•.• 	
5'.. 

N6.2 to 	ohsider this exect'tothle matter. 'For that 

irpo:e th 	applic't Union 	submit areprcsCiitatiO 

t}1e 	 'oeroret'lC 	 wlthin 3 	4 cvirg QCtC1J.S ot 	claim 
S  { 	 - 

o&s fromto-ciaJ 	:f 	 s flea 	'ihmn 

t 	 - 

e 	aiQ -rioo 	e i. L s'oTlcents 	&I1 coI,oiUCr t1'e reprc5Cn- 

ci- 	also 	 li 	as3 a rea3CnC-' 	orcer 	;itnln 2 	-orth', 

cotq- 
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5. 	 ThEreafter COflcide1ing ti -ic entire facts and 
crcustanc 	of the case c ahe no Order as to costs. 

sd/_ vicc CHAIRrri 

so/—i1co (ct) 

:1 	- 	 - 

ILA 

Ll 
_.. i. ,: 

t•) -: r:c C;py 

- 	 - 	 S  

Dpt.iy 	1cur;; (4;J) 	 S  
fltTa! 	miEra1 -ve T1t-, 	 S 	 S 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application NO. 90 of 1997. 

Date bf..Order : 

-- 

Shri. G.L.Sanglyine, Administrative Member. 

Shri Prafulla Chandra Talukdar, 
Casual Labourer, 	 - 
working in the office of the Respondent No.3 
at Barapani,Meghalaya. 	 -. - 	 . . . Applicant. 

By Advocate Shri. S.Sarma. 

-Versus- 	- 

Union of India, 	 - 
represented by the Secretary 
to the Government of India, - 
Ministry of Agriculture, 
New Delhi. 

The Indian Council of Agricultural Research(iCi) 
represented by its Director cneral, 
Krishi Bhawan, New Delhi. 

Director, 
an Council of Agricultural Research(ICAR) 

4 	.!. Comp].ex for NE.Hills Region, 
"S}i1png-3. 

By AdvOte Sri K.J.Choudhury, Standinç counsel.. 

0 R D E R 

G.L.SANYNE,ADMN.MEMBER, 	- 	- 	 - 

In this application the app lic ant seeks for direction 

to the respondents who conferred him temporary status with 

effect from 1.9.1993 under theCasual. Labourers (Grant of Tem-

porary Status and Regularisation) Scheme of 1993 and to 

regularise his services in a Group 'D'post and for continuance 

of his service. According to the applicant he was erigaged as 

a ( óasual labourer under the Director, Indian Council of 

Agricultural Research (ICAR for short) since 1983 t.il1 the-

date of submission of this Original Application and had 

fulfilled the conditions stipulated in the scheme. Therefore, 

he was entitled to grant of temporary status and subsequent 

regularisation of his service. He submitted representation 

for that purpose but he has not been granted the prayer he 

made. .Therefore,he has submitted this application. The 

.-- 	- -i - 	-----. 
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respondents contested the application. 1ccording to them the 

applicant was never appointed as Casual Labourer in, the ICAR 

RSearCh Complex for N.E.HiJ1S Region at Shillong. The 

applicant was never engaged as Casual Labourer by the compete 

authority. He therefore is not entitled for grant of tempora 

status. The certificate issued by the Manager, Operation and 

Maintenance Cell upon which the applicant has based his 

claim cannot be accepted as valid becaue the authority is 

nota. competent authority to appoint anycasul labourer. 

The only cánpetent authority is the Director himself i.e. 

respondent No.3. The applicant submitted that the respondents." i 

had falseiy stated that there was no record to show that he 

was engaged as casual labourer by the competent authority and 

that the Manager, Operation and Maintenance Cell has no 

authority to issue the certificate in question. Acc'ording 
1. 

applicant he worked under the Manager and he is fully 

c.omp 

( 
V 	was 

and others vs. Union of India & Ors.) all the applicants 

were granted temporary status on the basis of similar 

certificates issuedby the Managers. concerned. Therefore, 

-denial of temporary status and regularisation to the app lica. 

on this ground is violative of .  Article 14 and 16 of the 

Conitutiofl of India. 

I have heard learned 'counsel of both sides. InvieW 

dispute about the facts of the engagements of the 

ant the respondents were directed'by order dated 

998 in Misc .PetitiOfl N0.56/98. to produce paynt 

er of casual workers of the Farm Manager, XCAR kesearc,  N 

Complex upto 1993. The order was, issued in the presence 

contd... 3 

Coned,. 

,ent'. to issue the certificate. In fact temporary status 

anted to the casual labourers on the basis of the 

~'Iicates issued by the concerned Managers and, in parti-
,inthe case of the applicantin O.A.40/94 (Maya Thapa 
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of. the then Sr.C40.SC Mr S.Aij and Mr .S.Sarma, counsel for 

the app1Icjt OpportUnjties . 	
Were grante, 

however the records were not 	
d_uc"-'d_tI~'I-1-t--h`e­Iast d 	

date of hearing and noone 	 I appe-a-red-for-t-h-e-r
An adverse inference can 

therefore be drawn that the statement. of the: 

respondents to the effect that the appu. 	
gec was not eriga 

as casual labourer in their 	
false. Howeve r , 

such inference is not drawn at 
present. on the other hand an 

oPPortunity15 granted to the 
Director ICAR, respondent No.'  

to dispose of the representation Submitted by the applicant 
dated 11 * 12 s1997 Annex 	

3 after due en uiry into the 
records and the f ~ancdafter hearj- 

ant perso- 
r on and maintenanCe  

Stated 
in tw certificates _that 

the app1j - 

CntAas_WorJng in hj DIVijo nSim11ar1yr. D.Medhj V Pgra 	
Officer in his certjfjcate da(ed 3.2 .1998 had / 	 . 	 - 

certificate that the 
app1ict Was working as casual 

-- 	

f - 	 - 	 - 	 - 

 6ae1 
theI)ivision O

f Operation and Maintenance Cell ....... 

44 

as ont 	
11993, Suchcertificates Could not have 

been issued withbj 	

basis by the Officers The.reforewhil disposing 
.... 

OfJt/repret 	
the respondent No 3 shall inre into 

on the basis of whlch th 

and also into thecases of Other casual mp1oyees 
who re - grantee ternrr--.. 

Q% tatus on the basis Of
S by the 	 Sued Managers Concerned and 

 

ca of the in 
O.A.40/94 The respondent No.3 shall thereaft

er  CO1Inunicate a 
sPeaking order tO - the'applican 

 WIthin 3 months 
from the date of receipt of this order.. The 

PPlicant may 
also subm a fresh representation stating his grieva3 

if he desires, to the respondent No.3 
w±thj 20 days from 

today and if such representation is received the respondent 

Cel 	earl 

flally 	
atali& -gr 

COnj- 	- -•, 
- 	 . 	 - 
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No.3 shall take the fresh representation into consideratior. 

• If the applicant is still aggrieved he may approach this 

Tribunal again. 

Application is disposed of. No orderas to costs. 

() 

V
A  

I 

certified to be truc LOfl, 

: * 1  

• 	 .• . 

!ecVón ('fft-r (J) 

Tii 	fr?fl I 	 it • 

Central Ath; 

u 	 • 

uwhnt lL 	.h, C jvvhtj. 

II1 	1VZic5 	 • 	 I 

• 	 . 

• 
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TO 	 . 

The Chairman, 
Legal Cell,. 
ICAR Research Complex for ?ZEH Region, 

Sub z— Case filed by Shri.Prafulla Ch. Talikdar ex— Casual 
labourer in CAT Guwahati. 

Sir, 

With reference to Tour confidential letter No.flC(G)34/97 
dt.27th.August 1999, Iamto furnish the replies to the points 
NO. 1,2and 3 of your aforesaid letter as follows. 

Shri,Prafjla Ch. Talukdar was engaged on the basts of 
the verbal instructions of.tha. then competent authority. 

As regard copies of the M/R bills, it will not be 
possible from my end to submit the same at this stage 
as the same are probably with the Finance Section which 
were submitted to him for adjustment. 	 H 
If any leave/absence as mentioned mi colo3 of your 	1. 
letter in question, the same may pleas. . Verified 
from the original U/R bills as stated in the point No.2 
above. 	 S  

Dated Umiam the,28th.August99 	YOUFS faithiully 
.)•\%\\ 	S 

(J. Ko Bharali ) 
T-7. 

Civil Engineer. 

S 	 •1• 
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J 	 J 	IL(rJ LL. t' 
I 	r 	. 	 U..i LA 	 • 	ifL 

iA 

05,  

t) a ted L'i.Ita;z, tue 20t h Dcc  

L'j ._'__iLi? 

ciz t cia t ci Q) .Q6.99 of thc /07:' , 7e 	, 	;;aha ti Jaizch, 	t 	a aLi:s t COSc' /.0 	_L ) / 	a/J SL);c2;,,t ?upresc 	t . oii ci.atc 
JRI 	 la2kdar, t':iai - 793103, 

i St t0 	—iioi, 	 aci after 1on'j throL'.01 Lii 1'Ojouc.:,jt "Ct),':; rz: 	cJ? u:; (;uut'0  of iiidp's (I '11 1 (oJl(l / /L'tt 0 () dttccL 	ii titts , hf's IC1io1L t t 1 On 
s c a 	 t_O-C-Cc ,. - P-d t o  a 	tie -djes 7201, 	JL7 iC Cr:t3d(T 

, Peuu i' - LCIL t Jol' 	10.fl t 	ci 2 pora/•U sta tus 

al 	 T .  

(iovi to •- 	 - 
1 :hc 	a trap, Cen tral 	 tfv Trhu7, ruwaha t iieci, Ltwaiw t 	i th 1'àfr'e,1cc to thc Jt de.i,,  

it of /io;z' hie Cij' cia t. 09QO6 0 99 

ftie tioint 	iector iJj7 ifcea r c1z •](). p]e: .or . 	JC[fl On, 11/LCZ/;Z 0  

cn  
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This is to 0 Ortify that Sr 

I S Ofl/d of Sri 
1
V illage gapur 

is orkin Under me Sine 
laOt 8thN00O2 	

a a f C as ualLabour. 

/ne i a veroQd haid and eneijj0 young 
WOtkol b  
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'5f 	 1i .Li.N U,j U?I .t.b 1i1" i(4ii1. (tlAj 	I, Jt:;i-t 	 S  
. 	 ike. 1esoarch compl.ox for N.2.  . 	

Uuamj. Eoad, B apani_ 791 3 Niaa 	 S.. 

S 	

S 	 S  

No. 	 14/9 5 	
Dbfl(j i h 	14t1j,çn 	i 

InP tzv S.ULM C of tho Courn 1 	'. cli 1' 
24( 15 9 3- Cdjl dt 239 9 1 1 	23 1' 	ad OV ci TnWa, Wtli5try 
of 1?or3o1Jt]o1(PG) anci OencLonJ Dopt (if o' Ol) 1 ct 
1*1 i4 0 510 16/2/9O..- t( c) di 	0 9 9 W  BARI, C/Labour ,ICAJ1 Research cQ1zp 	for ?'E/j Jc1yj0., 392'aj4j casU 	1a6j is horbv gran ted tmpurnxy. 	 witl.i  from 1,4 9 	' on tije fmi lowImj(.r -1- 	)lQ 	Jt £ .L Oil 

1) 	onfermneit/grrt of lhc 	1rI tuperjy 	iLu 	'oulc.t not 
±nvo1v any. chang•jn hi s/her naturo of duiz e 

	

S 	
•S• 	 rSpOnsi1,jUtj 	. S 	 . 

S  .2) 	m0 r'ngalIfl 	
±i1•bo& daily rat. 	of pay on fled 1asj 6. 

H/Sh 	Li b uolYU(j flywIjr( 'ah fl thr 
It  

S 	 5 5 	 S uiiit/placo.on the ba3jfl of av.aLlnjr of oj-Jc 

L1 r'/'11O will not Ahai 	any right to 	X -illi fo  (rcup D' 
S 	

ctablisii 0tt UnJ;. h/h - i5 
S 	sciected hougha i-ógui 	mol 	I 	pro 	of' 

(3aoup 'D' post 

5) en ti i' lpd aes dt 	iy 	with 
to the BhinimLi or'tho pay  
repular groUp tJJI foot 100lUthnn DJ,A 	CUJi ( 	 I' 

athissjbln to a Group V .  pOsu of Lhe p a 	of hJ 
working onLy) 0  

6) 	Beiets of itro mients 	Lh 	io rr 	ppii oable to 

	

— 	 a roup t n I  cnp1oi 136 woull or' Lrc -o im'Lo tr''ou,t for 
S 	S 	

wag 	for vexy cri- yFr of svi o 

	

S 	 subjeot to porfoajic o  of duty for atirat 240 day( in the S. 	
. year froi the date of COflfoiitiit of tnoi'ay ; ttue) 

	

i1l1. be  Oilt±tlod to l9LV 01) pI)-  jtp Lsi 	t 
the rate of one day foj Qioly toim (1wr1 oj, W01.11L.rteuaL_ 

or any oL!r id ud o loao 	L 	tornj t leavet. 
iJl not beiadu.i3 ib1co 

0 

-'- 	., 
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'8) 	
Materty leave to lady casual laboüj0 T

,  R a 9 ariij ssih1 
Lo reguJ;ar . urojj ,]J, lIlpioyees.wjll be ailowd. 

9) 	kle/Slie Wi 
11 have to produce Education/ualificatjon 

certificate, .age/'date of birth,ceti'fIcate, caste 

certjlj cate and citizen ship 'certificate 'in original 

within One i'io,,t1 from the date Of issue of this order 
failing whjh 

the order shall aUtomaticallystand 
canf'eiied. 

'10) 	
The waeg for th0 duty period 411 be payabl0 only on 
the,  da's on whih lie/she is engaged oti work. 

11) 	
Despite cOUleCtt'Of tnporary status he/she would be 

ii abl6 to be di ep on s ed/v emovod from th0 services of 

casuai labour bygivlig a noti 
cO of one month in writing. 

Sd/— S.L,.SIUR 
flL rector 

14th iiemo NoRC(G) 14/95 
, 	 Da(d the 	Narch, 1995. 

ozn/ 1 fl,I, 	G/!I1ff4fJyA( BAie1IAJV, C/L&)OU,, ICAR Rcscarc;i •. 

J3araj),ajj;t.  

Sr.Faxm i-ianager/Faxin 
 1anager,I Oi,Ro search complex for 1'JlH 1.egion, arapanj 0  

Jointrctor, 	
ieearci cIx\for NE1i\1ozl, • 	' 	

• 	. 	. 	• 

Regiol 

nana 	cot 0 'ffic ,IQM e6oarch coniplex fo )N Eli iegi 
on, Barap ani, Urn roi Road, M e(Ihal aya. 

Tho 	ti; 0  jLc,h. Oii ooi'( ij; ) ,I CAR ! 	ear(II co 	ex for NEH ligiz, 'liarapai'jj, Ut,iroj 
Ro,d, M eghnl ya. 

J 
Afl,I14I STi'iv E C) :FlU CER 

If 
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i2ht 1i tu Cx'tj& •tht Jtri, 1ui Ctir 
KaJ,Lta 	in o I,ate ilaL Qara e1itn kauzj bei 	xUn UR1.eA' !CAt 	a.vcih Cotp1c 1r 	iLon at Bnrapaa since r1arch 193 l fib  wa 	 oitj3z' in the • 	CAR Ori?ic 	vsaDit all 	1tIy btut 4  Ha it a sinoore arget1c, aii iiavin high rorinibj young boy. 

I wit hIm cvorr zscce. it his 1Ue. 

•.$d/ J.. 

	

• 	 Qpercttjon WXd la1ntenar 	C11, 

AtttE1 )3PXcw 	 • :: 

INA  
I ' 

, 	\Q1 

I .  

	

S. 	

( 	 S., 	•• 	••,•••• 	 . 	
..• 

S 

.5 

I . 5 	 , • 



•. 

AL Aa 
. 	. 	:'. 	

.':'•' 

" 	• 	• 
.' -' 	 .' 	 .., 	 . 

IiDIiAi 	CQ(ij,CI 	O' 	1ir ICLu 	A 	Li ICli 

. J c;' 	Goisi LiA 	:' 1  • i 	i 1 

(in 	U1 	U 	L) 	 iiiç.L 	iiyk 

Da tcd 13(7! upa it , 	the / 5th 	Alrch 1  ' 9:) 
4Q ,c(&)1 

. S  :•,• . 
. 	 : 	•' 

In 	)ua/IC 	QJ 	, 	CozCl 7' i 	or' ar 	1o, 	T', 	o.24(l 	)/ 
'•:.:.94 	)j11 	S4 	cd govt. 	u,f . 

9j—CdiL a(2ed 
$O,ZflC.Z 	(j-ki- ) 	iiid perLi)1LS) 	D1.t 	Pcrson,zel 	. 	2'raLning, 

of je, 
L 	 • 	• 	o 	

1O.9.9_', 	 . 

IIADANC/LIADfl4 	KA.('44 b 0 4 	'4• ' • • 	C(T II.VJ 	1etOuT 	tc 	
• 

I 	
- 0• 	•. 	.: cipOl4a)'J : •.•iat; 	4 th,-cJ'fcCt 	froi 	7193 	on 	the 	. 	• 

jrantd 
JulJowti2j 	ter; 	mcL 	orirtOa. ', 

. 	, 	' 	. 	- 	.- 	- 	
•: 

cm 	 us 	V)OtLld 	izd 1 ) 	coil/cr ) 	nt//; 	(liLi 	øf' 	I 	_ 	j(1 	tosipor' ru 	at 

fri,o1Pe 	1?L/ 	ciiaie 	1I 	:s/hr 	,iat.rc 	of dutoa 	 , 	• • ;. 
. 	. 	. 	. 	

:. 	• 

C 	1L 	ar,(' 	i 	,I11 	j 	i 1 a2U 	TC 	f 	pçij 	on 	id 

br 4  
llC/L I6 	sill 	bc 	diUd ahw1;cr 	ItI!t 	c 	en 	eient 

un/place 	Or' 	a at 	of avcitia'n3tiij oj 	uor,cs. 

Ho/ie 	tll 	not , 	e 	aizj r 1i' 	to 	cicr& 	or. Grouv 	D' 
he/she 	ts 

post 	un 	cr 	r,Laent 	es t a hltd,l,),Lt 	unless 
:eced 	.1.rouyh a rular seleCticil process of group 

I 
post. 

lie/u/ic will 	be ,  enLtled wages at dailU 	rates wtta 

to te 	MUU 	of ,  tw pay 	ca.le fr a 

cor8pp,:dtI 	..culafl, yr 	4p aJ '.( pot :,inCl uainj 	DA ,ff114........... 
'D 	of the.placc & OC 	(ds 	d1Lto:tVlC •o a 	roup. 	pbt 

of 	ii/ncr womctny wily) 4 

BenjtS 	of LCTC,,l',L 	at 	rc' 	oa 	a 	rate as a,jpliCa)le 

	

eitployic would 	iia 	ahe,z 	Lno ac.cOunt to a irroup 
fol 	caJcvlatt 	.! 	oi ata 	'ye for 	dvcr ' on 	uar of 

• 	srvice' shj.ct 	to 	ci'foruance 	Of dut!, for atlast 

240 cay 	tn 	tu3 	QCO1 .jrou tiLO Ut 	o 	of co;ifcT'it..n 	Of 

te.Lporar u 	itato. 

IIa/,Shc 	vtll 	be 	ontitlel 	to leave on 	?o—rr'La baits at 

tc. rate 	f OflO 	.: 1 a 	fr 	Cua7y 'toiL da'y 	of wor1c 	Casual 	: 
leave 	or' any bther 	IcLnd Of 	leave 	except r,iatci'flity leave 
will 	not 	1e ,adi,tL,Je. 	( 

0) atoiiz1ly leave 	a 	Jcrr1, 	cj ii cl 	lroovrcrs 	adirL.s..LblC 

to reyulcr &roup 'D' 	eiLloee 	will 	be a7lowods 

9) 	llc/She will haud 	to produce 1dUcattoItaJ/Q,La1iftCattö 1I 
certificate, A'je/date of bIt'tlz certtJ'icate,Ca&te 

/ 	 ertiftcate and otteri.-sliip oertt/tcate in ortinal 1  
of 	li orde ltizth ne 	Jroiii tii. 	ddte 	of i 	.uc 	tn 

	

) 	zoic'ttallV 	sta,, c1  fatltçj WiLl Cfl 	tiLe 	order 	.siLal 	ut 
cancelld. 

1. 

Conic.. .P/2. 

1 	,.. 	

. 
,•0 a 	

H 	• 
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10) 	1,Z& wa ,e ajur 	
j? IQd Wi]? c pdy'h oil 	a 	 2 only 
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c

at cd on 
I 1 ) 	Dci te co, 	r, e,z t uJ' 	pol c j s to ts Izc/h wo 'l hclLQ/)1e to c d1  

cQ 	 1'e(?/rcI,Lovcd fro, 	al 
o/ 	3/al lO/)oW Oj 	(j a 4QtCe of o,c 7LO,,Z tttj 	 &  

Direct0 , . 

IiCiLQ Iitl eC(G)j 
	5th 	,'Cj ' 

Cops to 
— 	 C  

: 	 4'JADAi CIJA1V))114 ICALI7'4 ,C/Labo,, , ICAIZ 
I 	

• 

!1eercie 	
s ó e.. S 	• 	2, 	2'ii 	1r , Fai',i£aller/1(,i 	

•'C?e', iCiJ •ecer 

	

or 	j,  aro)a,• . 	
1ie Jt Director 	aeo rc/kCo,,)e for aIJl.011, 	•4 	

•4 	• 

A(LjlCcr, Coie for IT/ 

The 1ina,zce 	4cCovn 	OJjc, IC4 o 	 aarc,i Co]0  
br i& 	n, Br 

3, 	Zne 	
Qf/* C (jt+), rn4 Jqp0 aOPJ0 for iiE,j 	non, f3arapanj4 

; 

/ 	3 

I 	 I 	 - 



41 

TO CO 

.5 	
5-, 	

'5 	
0•• 

Thio i to.oertify that Shri Khagendra 
Nath iledhi, son of Shri Ram Charan Medhi an inhabitant 
of Vil1ao Bhatiulluwa, P.O.Nityanarida, Dist.Barpta 
under P.3. Pataohar-Ruohijg working in IOAR Leaeroh 
Complex Farm,;" 3axapani. 1flce-Apr11'83a'.I k'now him 
very well in 1hi period, He i hpkiest j.noere, 
engertati and mot reliable 'workbr. 

00 

• 5 	 S 	 - - 	

, 1Iis oharaoterand oondut: are found to 
be saflefacl'ory. 	

1 r 

I Wieb him all auese ikl hma spUn of life, 

Ic 

0 	
Dated,13arapani, ICAkt Reée rqhObmp, 	•' 	 0 

• 	The 2nd.Nov'84 
5 	

5 	 •'Y•' 0 	 ,, 	 ': 	 ': 	 S 	 0 	
0 

- 	

0 

-;- 	 1 • 	 55 

..5 	 .•, 
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]:N 	c.'Uti 1t. i.., u' 	 iv i ijL it 	juc I 
ICAA Ue search c'oiitpi e; for 1. . ii Rg± 0).) All  

Urii'-oi ioLd :Irrapwi_ 793 13.M'gha1aya 	0 

No•.. IG) 1419 	 •ed 	le 14th T'Iarci) 1995-1 

In Pur 	fl.cr .: tije 	 O(ï' io 	£',,t, 

24(15)/93_0 	dt 23b9 94 & 23 11  i 01 . auc Gor. of Efl(lL 	Ministry 
of 2 ersonnol(pG) 	d :nsios, Deptt of:perout! &Trajtijn 
011 14 0 510 16 / 2/90 - 1 c I t ( c) sit, 0 9 93, 	LZV K!14 EWPI.4 . 

• A(]QIU, .Q/LQw.jc4R,j?BsarL.,z 	npie.z .f o 	 on 
casual lboij is hereby 	ed.*. -41  ibrary 	tuo •dh 'ffcct 
from 10.93 on tii0 oll ulli t u, a u Cj - on 

1 )Donfenen/gr;- nt of L h? aii . 	poi'ry statue, '0u1.d'toi; 

nty 01a99r in hi o/hgr bauy' o 0 dutj on anci 

responsihi1itjr 	 : 	•. 	 - 

• 	2). 	ThE, mi aa6i,~m oil t will bn oii daily raten Of pay on used ha:sis. 

3) 	Hc/Shod]l be dipolyod 	 •h nngagc:rn,t 
tu1it/p1ao on the 	 lity of works. 

• 	4). 	.d/SIi0 wiil 0uot.ha\ro.j, 	rJ1l't(iaiIO for Grnu4) 'D 
post under pnrrnnant tstablishn,n un1-' 	1.ti/bh,.4 3. 

soleted through a rogulaf: soictioprocosof 

Gioup I I)' post 

in/S1io will b cutit] edl wa..gec ,a daily i' - t 	wl1i reference 
to the minimun of ,  thn4  pay qotlo forR oorpondin 
regular grou j 1j) 

post ±uolUdLn( DJ',dR. & CCA ( t 
adriiibl 9 to a t (1oup D' post of he pl tc s of th/hi 
workicig oniy 

J3epijf5 of 	 t1J 	 1 	plo cable to 
a Gro 	U 	

flploy"jo would bo nken into 	 LUI  for' 
pxp—rata wa ,qf0 evory in year cf scrico 

,ubjer't to perfoxmanc 0  of o.uty fnr atlr s -L 20 day ( in the 
yeai from the date of ,  conferment o 	npo'ary (aft) 

iie/bnó ii] be oi ti U od to lea o on p ro— ta a 

the rate of oUe dai for 0(013 tn dayi of wo.1c. Crt.jual_ 
leave Oril  any okher kJJclof leave exo.t iciatcrn±ty leave 
•i 11 uo -  bo adnis Sibl 64 •., 	

. 	 . 	

0 	 - 

1± 24 
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r 
'2' 	 Lp'\ 

Maternity leave to lady casual labotrer as Anissible 

to regular Group 'D' employe s will be allowod. 

ile/She 	11 havr.3 to p rodu0. ducatj 01 l/ualj ft cati oi 
certiflcae, tge/dato of birth certiflcat, caste S 	
Certilicate and 	tizens1ip certificate in orinal 
wit!Ij n Oils month frQn the daLij of lsue of tJijs Order 

failing wirh th.drder shall automatically stands 

The wae5 for the duty period 411 be payab1 only on 
the. days on which h(3/ 	i e'gaged on work 

Despite cotitex 	
of trry status 1i/s1ie would bo 

lial,1e to b disp (3nsod/reniovoci from the servi cos of 

casual labour by tring a 60tio0. Of one month in writing. 

Scl/-. S.LJLjd 
Di ro to x' 

Meio No{C(G) 14/95 	 14th
Dated th5 	March, i995 

1) /*Ca. lka..e,idra .iqq1Lqbour,.cJ/.Research 
.C.0!P;.x 

Sr.i?alill l'lUJiager/FQfl 
Maag •IOJkkt ' Ru 	I cOinpl X f°r 14JH ke±Q 	 j. Barapau. 

Joint 	
rcor IO4d Rcsurc1i coitpi. 	'or NELl 

........• ........• ....... 

lflc1iareiVi, I0 	osearh c lIplex or NEI 

5 	flanade 	icOuuts Offj cer,Iç 	Researcii complex for z(egjo, Barapanil, Unroj Road,. Meghal ay  

b) 	
The AsStt.Jidu.n 0ffj05 (Ftc) 	Research)1CX for N.Ei-1 £cg1ou, Baraparjj, Unirbj Road, Meghalaya 

) 
.5 

sk1c?t1 	) Afl1114IS5fJjivE OFECER 

S 	 . 
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• EATIVE BEFORE THE CENTRAL ADMI 	TRIBUNAL : GUWMiATI BENCH 

AT GUWHATI, 

ORI GI NAL APPLI CATION NO. 18 8/2 000 

Shri Prafulla Chandra Talukdar 	•1• Applicant. 

- Versus - 

Union of India & Others. 	 Respondents. 

The Respondent Nos. 2 and 3 beg to file this 

Written Statement as follows :- 

That all the averrients and submissions made 

in the Original Appllcátiofl are denied by the answering 

respondents, save what has been specifically admitted herein 

and what appears from the records of the case. 

That with regard to the statement made in the 

cause title of the Original Application, the answering 

respondents beg to state that the applicant has incorrectly 

stated that he is presently working as C asu al Worker under 

ICAR Research Complex, Barapani, Meghalaya. It is completely 

a false statement made by the applic ant that he was engaged 

as Casual Worker and is presently working as a Casual Worker 

in I.C.A.R. 

The Office Order No. RC(G) 34/97 (Part) dated 

coritd... p2. 



2. 

Urnium, the 20th December.. 1999 is tbe  correct order issued 

by the authority of this Institute. The relevant documents/ 

records were examined thoroughly, but tbm name  of the 

applicant Was not found anywhere in the authenticated 

records/documents maintained by authorised officers of the 

Institute. 

The authority of this Institute had considered 

the representations submitted by the applicant on 	Feb., 

1995, 25th July, 1995 and 11th December, 1997, but had not 

acceeded to, due to non-availility of his name in any 

record which was duly maintained by the authorised officers 

of the Institute. 

In 1990, the establishment of ICAR Was shifted 

to ICAR permanent site at Barapani (Umium) and since then 

there was no establishment of Operation & Maintenance Cell, 

the post of Manager, 0 & M Cell has been abolished and 

Shri J.K. Bharali, T-7 ( Civil Engineer ) has been working 

under Scientists of Agril. Engineering Division. 

In 1983, the establishment of ICAR was there 

at shillong particularly at Dhankheti, Shillong- 3, and 

due to urgent need of some petty construction work the, 

a contractor was selected for the said work, but under the 

supervision of Manager, Operation & Maintenance Cell • The 

applicant. was engaged by the Contractor and the wages so 

earned by him was given by the Contractor and not by the 

Office. Ultimately, the applicant obtained the certificate 

dated 11 .11 .1983 from Shri J .K. Bharali, which has no value 

contd... 

(X 
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3. 

because after the petty construction work is over, the 

Contractor and his labourers have left the working site 

alongwith the applicant. The autiority of ICAR did not 

know about the applicant and even today ICAR authority 

does not know about him, 

The Director of this Institute had constituted 

a connittee  agaln on 7th Septener, 2001 to exnine the 

documents relating to engagement of the applicant. The 

constituted cornittee met on 13.9.2001 and submitted 

their findings before the Competent Authority which was 

approved by the C/A. 

The findings of the Conutittee on dated 

13.9.2001 revealed that the'applicant was never engaged 

as casual/contradt labourers by the authority since 1983 

to 1.9.1993.  It is the deliberate manipulation activities 

of the applicant who filed the case against the Council 

by submitting some vague certificate Qbtained from some 

unauthorised/subordinate Technical personnel and misgui - 

ding the Hon'ble Court. 

The name of the applicant has not been shown/ 

listed in the authenticated documents of ICAR since its 

inception. In Anexure- R.IV of the i 	SfJ2t a list of 

423 casual/Contract labourers who have  been recommended 

by a High powered committee including the Director of 

the Institute and on the basis of this list labourers 

1 

contd... 
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were considered as casual. 1 abourers of this Institute. 

And according to this list most of the casual labourers 

were granted TEmporary Status regul arisation. Nowhere 

the nane of the applicant is found and his claim for TSM 

status is not granted and will not be granted by the 

authority of the 1CM. 

The recorrutendation of Cortunittee was done on 

dated 10.3 .1995 as per available documents in the office, 

but the name of the applicant Was not shown/recorded 

anywhere and, as such, he Was not in the roll of 1993 

and his claim for granting TSM is not acceptable. 

In the proceedings dated 13 .9.2001, Shri J .1<. 

Bharali has recorded his statement on dated 20.12 .1999 

and had mentioned as : 

it  I:have already submitted the report that 

Shri P.C. Talukdar Was engaged under contract 

in my section and not Muster Roll. However, 

the certificate was given by me was  not proper 

as head of institution (Director) is only 

competent to issue the certificate. Therefore, 

the certificate given by me was not in pror 

and $ it is Director to issue the certificate 

not myself". 

Sd/- J.K. Bhara,li, 
20.12 .99 

contd.... 
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In the sane proceedings dated 13.9.2001, Shri 

D. Medhi, Prograrrune Officer of TOT Project, under ZC Unit 

on dated 3 .2 .1990 made a bias statement in that certificat
/  

stating that .... "he had completed 240 days as on 1.9,93 

which has been confirmed from the then Manager, 0 & M 

Cell". 

The same person - D. Nedhi again on 16.8.1999 

and submitted the reply to Member, Legal Cell, ICAR, 

Umroi Road, Umium of the proceedings dated 13 .9.2001 

Shri D. Medhi stated that "The certificate was issued 

on dated 3.2 .1998 due to heavy pressure from shri Prafuil a 

T&.ukdar. I had never certified his Muster Roll bills 

and never maintained his attendance". 

so, the certifiecates so issued by Shri J.K. 

Bharali and shri D • Medhi are very much pJ vague, doubtful 

and not authenticated for which thEBe certificates are 

not sustainable and should be quashed. 

Copies of proceedings dated 13.9.2001, letter 

dated 10.2.92, list of casual labourers from 

1982 - 1995, list of casual labourers who 

fulfil the terms and conditions, Order of 

the prepage bottom, letter dated 3 .2 .98 and 

letter dated  16 .8 .1999 are annexed hereto 

and are marked as Annexures - I, II, III, IV, 

V, VI and VII respectively. 

coritd 
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That with regard to the statement made in 

paragraphs 2, 3, 4, 4,1 and 4.2 of the Original Applica-

tion, the answering respondents have no comments to offer. 

That the answering respondents deny the correct-

ness of the statement made in paragraph 4.3 of the Original 

Application as it is to mislead this Hon' ble Tribunal • As 

a matter of fact the applicant was never appointed by the 

authority of the Institute. As regards his artiicial 

leave, the authority of ICAR is not concerned as his name 

is not found in the original documents. 

The Sr. Farm Manager/Farm Manager wwre entrusted 

by Um authority of the Insthtute to maintain records of 

all casual 1 abouters/contract labourers, but as per 

aflfleXUreS shown above, the name of the applicant was not 

shown by any body including Farm Managers of the Institute. 

Authority of this Institute enquired about the attendance 

of the applicant, but nobody replied positive. So, it is 

a clear case of false averments made by the applicant and 

on thi s count alone the Application de se r'Ie s to be dismissed 

with cost. 

In this para the applicant mentioned "after 

the aforesaid appointment the applicant was placed under 

direct control of Farm Manager 9 . But the Sr. Farm Manager 

vide his letter No. RC/BAR/FM-14/96-97 dated Umium, the 

contd.... 



7. 

6th August, 1999 clearly indicates that "shri P.C. 

TalUkdar has never worked under the General Farm Section, 

hence payment at to Shri Prafulla Chandra Talukdar from 

General Section does not arise ." 

A copy of the letter No. RC/AR/FM-14/96- 97  

dated 6.8 .1999 is annexed hereto and is marked 

as AnnexUre - VIII. 

5) 	 That with regard to the statement made in 

para 4.4 of the original ApplicatiOn, the answering res-

pondents beg to state that it is surprising to note here 

that the applicant falsely stated that he had been working 

since 1983 under •the respondent as Casual carpenter till 

date ( May/2 000) and had completed 17 ye ars • The Estate 

Officer of tis Institute vide his letter No. RC/EC/15/ 

94-95/52 1 dated the 6th April, 1995 clearly mentioned 

that "the name of shri P. Talukdar was not found in 

attendance regthster under the Estate Section as on 1.9.93 

el  nor continuing on Muster Roll ." 

A casual worker shpuld be in the roll as on 

1.9.1993 and found engaged for a period of 240 days in 

a year may be considered for granting him/her TSM as per 

the Scheme of 1993 i.e. Raikamal Scheme. 

The applicant was never engaged in ICR 

either in Agril. Farm or any other establishment of 

contd.... 
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ICAR and not found him listed as on 1.9 .1993. His false 

claim for regul arisation and for the grant of temporary 

status does not arise. 

A copy of the letter dated 6.4 .1995 is annexed 

hereto and is marked as 	ANNEXURE - IX. 

That with regard to the statement made in 

paragraph 4 .5 of the Originai ApplicatiOfl, the answering 

respondents state that it is very much false and baseless 

averment made by the applicant that he was appoinited in 

the Year 1983 • The certificate so obtained from Shri J .K. 

Bharali as on 11 .11 .1983 is quite doubtful/vague as per 

his statement recorded on the notesheet shown in 

Annexure - V of the H4( F. NO. RC(G) 34/97(Pt). 

The certificate issued by Shri 	J .K • Bharali, the then 

Manager, O.M. Cell is not sustainable as he has mentioned 

that "Shri P.1. Talukdar Was engaged under contract in 

my section and not on Muster Roll". 

The certificate dated 11 .11 .1983 is a vague 

one and hence the statement made by the applicant is not 

sustainable. Further, he does not fulfil the Scheme of 

1993 afld,aS such, this application is debarred of any 

merit. 

That with regard to the statement made in 

paragraPh 4 .6 of the Original Application, the answering 

contd.... 
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respondents beg to state that the authority of this 

Institute had considered all the representations submitted 

by Shri P.C. Talukdar on dated February, 1995, 25 .7 .1995 

and 11.12 .1996 and got all the records examined, but the 

name of the applicant has not been shown by anybody as 

per records • The authority found some unauthorised certi-

ficates signed by few technical staff of this complex 

which were not acceptable and will never be accePtable 

also. 

	

8) 	 That with respect to the statement made in 

paragraPh 4.7 of the Original Application, the answering 

respondents state that the applicant referred a case 

Original Application Mo. 40/94 filed by Smt. Maya  Thapa 

& others which is not related tothis present case 0 .4k. 

No. 188/2000 filed by the applicant. As per our L. No, 

RC(G) 23/94 dated 1.5.1999  respondents had duly implemented 

the order of the Hon'ble Tribunal, Guwahati Bench, Guwahati 

dated 24.9.1997 and disposed of the case. accordingly, 

the applicant is not concerned in that case and, as 

such, this should not be sustained rather it may be recorded 

only. 

	

9) 	 The answering respondents deny the correctness 

of the statement made in para 4.8 of the Original Appli-

cation as it is not correct that the applicant is not 

correct that the applicant fulfils all the requisite 

contd... 



10. 

qualification as required. He does not fulfil the policy 

of Rajkamal Scheme of 1993. There is no Scheme of 1989 

for grant of temporary status and regularisatiOn. 

That with regard to the statement made in 

paragraph 4.9 of the Original ApplicatiOJL the answering 

respondents beg to state that when the name of the 

applicant is not found listed in our records, the question 

of his regularisation and to grant of temporary status 

does not arise. 

Further, the nane of the applicant was not 

found in the roll of 1993 and had never fulfilled the 

policy of the Scheme of 1993 ( one time scheme ), his 

claim for regularisation as Casual Worker/T4 is liable 

to be quashed. 

A copy of the Councils letter dated 

11 .3 .1995 is annexed hereto and is marked 

as ANNEXURE X. 

That with regard to the statement made in 

paragraph 4.10 of the Original Applic ant, the answering 

re6pondents most respectfully state that they have 

honoured the verdicts/ of this Hon'ble Tribunal passed 

in Original Application No. 90/97 	on dated 9.6.99. 

Vide this Office Letter No. RC(G) 34/97 (part) dated 

contd... 
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Urnium, the 20th December, 1999, the authority after 

thorough examining the avai.lable records, connected 

letter with correspondance and also statement recorded 

in the file had disposed of the said case. In one Occa-

sion the applicant was engaged in 1983 by a selected 

contractor and after that year the authority Was not 

aware regarding engagement of the applicant • AS per hi. s 

statement he had mentioned regarding his "Artificial 

Leave" but the authority is mot concerned about his 

leave as his name Was not listed in our records maintained 

by the sr • F arm Manager/F arm M afl age r of this Institute 

who were authoriSed to maintain to do so. 

In his letter dated February, 1995 addressed 

to the Director, ICAR, Research Complex for NEH Region, 

Umroi Road, Barapafli-793 103 had mentioned that "presently 

also I am working on the same capacity under the Estate 

Officer". ,( The authority also examined the letter 

dated 6th April, 1995 furnished by Estate Officer of this 

Institute. 

The qaestiofl df producing  payment register 

in case of contract labourer does not arise because the 

payment towards Jm contract labourers was made by the 

selected contractors. That vide better No. RC/Acctts./ 

Gen/99-2000/922 dated 21.10.1999 the Finance & Accounts 

Officer of this Institute had submitted the report regar-

ding mode of payment to the contract/casual labourers. 

contd... 
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That as stated earlier the points r$sed in 

thi s pIagr aph have al re ady been expi ai ned in previous 

paras particularly the certificates issued by Shri J.K. 

Bhari & Shri D. Medhi, who were and still now they are 

not authorised Technical Officers to issue such kind of 

certificate blindly without keeping any records and for 

which they are changing their views. 

A copy of the letter dated 21.10.1999 is 

annexed hereto and is marked as AJNE)JRE 	. 

12) 	That with regard to the statement made in 

paragraph 4.11 of the Original Application the answering 

respondents do not deny that sbme querries have been made 

by the Authority of this Institute to Shri J.K. Bharali, 

T-7 (Civil Engineer ) who is working under scientists 

of Agril. Engineering Division of the Complex. Shri J .K. 

Eharali had recorded his statement (opinion) in Office 

file on dated 20.12 .1999 ( Axinexure -v to the Written 

Statement ). 

So, the Mnexure - 8 which us annexed in this 

Original Application i .e • a letter to the Chairman, Legal 

Cell, ICAR, Umiut on 28 .8 .1999 sent by Shri J.K. Bharali, 

T-7 Civil Engineer has become infructuous and invalid 

and as such, it is liable to be quashed. 

Further, Shri J.K. Bharali, T-7 (Civil 

contd.... 
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Engineer) wrote a letter (Confidential) to the Director of 

this Institute on dated 20 .12 .99 expl ained clearly regarding 

engagement of the applicant in 1983 through a contractor. 

And in 1990 and onwards there was no existence of O.M. Cell, 

all the lahourers were Working under the supervision of Sr. 

Farm Manager and the payment of the labourers were made 

through the contractor.Moreover, Shri J.K. Bharali had also 

stated that. "Due to heavy pressure from Shri P.C. TaJ.ukdar 

directly and indirectly I had to issue certificates to him 

and I do not know about his attendance." 

Thus the question of producing Muster Roll 

Register does not arise as the selected contractors cleared 

the$ payment  to 'contract labourers for their contract bills 

and no payment was made by ICAR directly to any labourer. 

A copy of the letter dated 20.12 .1999 is annexed 

hereto and marked as Annexure - )I. 

13) 	That with regard to the statement made in para- 

graphs 4.12 and 4.13 of the Original Application the answer-

ing respondents state that the Director of this Institute 

has got all the records examined and issued an Office Order 

No, RC(G) 34/97 (Part) dated 20.12 .1999 and had fully 

implemented the judgeent gnd order dated 9.6 .1999 in case 

of Original App1icaton No. 90/97 filed by the applicant. 

The authority considered his representations but did not 

get any scope to accept it as the applicant does not fulfil 

the terms of the scheme of 1993. 

contd.... 
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That with regard to the statement made in 

paragraph 4.14 of the Original Application the answering 

respondents state that the applicant was not engaged in 

1983 as a casual worker and since 1983 to 1.9 .1993 the 

applicant Was not engaged by any authorised officer of 

the Institute. As a matter of fact the applicant had 

misguided the authority of the Institute and also the 

Hon'ble Tribunal by filing Original Application No. 90/97 

and Original ApplicatIOn No • 199/2000 by producing vague, 

unauthenticated and biased certificates only and, as such, 

is not entitled to any benefit of the Schemes and hence 

this application is liable to be dismissed with cost. 

That with regd to the statement made in 

paragraphs 4.15 and 4,16 of the Original Application the 

answe ring respondents beg to state that the applicant 

mentioned some nanes in this para which are the genuine 

casual labourers who were shown in the list of casual/ 

contract labourers. As per the final list prepared and 

recommended by the high powered committee on 10 .3 .1995, 

the Annexure - X duly attached in this 0 .A. were granted 

temporary Status as they fulfilled the polcy of the 

Scheme of 1993 (Rajkamal Scheme). The appiCaflt pointed 

out that they were given chance on the basis of the 

certificate issued by Shri D • Medhi and shri J .K • Uharali, 

• 

	

	 This averment made by the applicant is found totally 

baseless and incorrect. The respondents stoutly deny the 

applicant as the nnes so mentioeed in this para were 

recorded in Anaexu.re - II & III of this 

contd... 



16) 	 That under the facts and circumstances stated 

above, it is respectfully submitted that it is a fit case 

for dismissal of the Application by this Hon'ble Tribunal 

as the applicant is not able to substantiate his. clalm for 

T4 (regul an s ation etc.) andy further the Application may 

be dismissed with cost. 

VERIFICATIO 

I, D. Narendra Deo Verrna, SOn of Munhlal 

Verma, aged about 58 years, presently working as Director, 

Indian council of Agricultural Reae arch, Research Complex 

for NEH Region, being duly authonised and competent to 

sign this verification do hereby solemnly affiflB and state 

that the statements made in paragraphs 1, 3, 6, 7, 8, 

13, 14 and 15 are true to my knowledge and those made in 

pa raraph 	4, 5, 10, 11 and 12 are matters of records 

and information derived therefrom which I believe to be 

true and the rest are my humble submissions before this 

Honble Tribunal. 

I sign this verification on this the 

October, 2001 at Guwahati. 

Date : 

P1 ace oø 

/ Dicecto' 	 2I;flfU 
39. q.- 	 .1 

For N.0 KegOA. 
ICAR ReseaI'C' complex 

Umiam, Meha1aYI 
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- 	- 	N$EXUR1 -I 
The Committee constituted vide office order  
No.BK-2/23/402000 dated 7th September,2001 

The Committee sat at 11-30A0M  on 192001 
and examined a].LthereleVant,.reCordS avaiiable.in 

.'.office..afld on thebasisof the records/documents.the 
1.:coiIm1ittee offer the following comments:. 

1.On going through the letter 'dde No.RC/BAR/ 
.FM—T/92-93/204 dated 10,12.92 (cbpy enclosed 
as Annexure - I alóngwith the statement of • 	l 	 casual. lGboureia regarding grant of Temporary • 	
Status submitteI by Sr Farm Manager of this 
Institute who had been maintaining the records 
Qf,tho casual labourers of the Institute, it 
Is ObOrvedthat..total numbers of casual 

• '•.'• "labourers asfurnished by Sr. Farm Manager 
'was recorded'280 nós. of. labourers (Unskilled . 

'H279 no's, and skilled -ino.) It ia also observed 
. ....' . '.. 	 from the list that the. name of Shri Prafulla 

Chandra Talukdar has not been ; 1n: '/never 	'. 
appeared in the list of anriexure 1.' 

• 	. ' 	2. 	The Committee also observed thai th above 
• 	 ,list furnishe.d by ,  the Sr. Farm Manager was • 	further scrutinized' by' the Director b  Joint 

.' 	Di.rector .(Hqrs.).,Adm1nistrati've.'orricer,. . ....... 
Finance & 'Accounts Officer, Sr.. Farm Manager 

• and Farm Manager on 10.3.95 and accordingly. 
• 	found 224 numbers of casual labourers eligible 

'and fulfilled the terms and .Qo'nditions for 
• 	 . 	. 	.grant of "Temporery Status" for Headquarters . . 

at ICAR Barapani, A list of eligible .casual, 	. 
labourers for 224 enclosed in Annexure. - II 
nd accordingly, 224 numbers of orders 

regarding 'grant of Temporary Status to casual 	, 
labourers working under this Institute at. 	, . 

• 	. Headquarters, Barap'ani (now Umlam) were isued 	, 
vide this office lett'erNo.RC(G)14/95 date d 

• 	 ' 	 ;Brapani, the 16th March,1995. 	. 	. 	.. 	•' 
'From the points raised above and records ..therein 

in Arinexur.è I & II, it is very clear that Shri Prafulla. 
;• • ', Chadrá T.alukdor who claimed:83 'casual worker was never 

engaged in ICAR,' Barapani, on casual basis in Shy time. 
and even nbw'he is not working in the Compléx,as casual 
worker0  

It is also observed thatShri:Prafulla .Chandra' 
Talukdar obtained somvague certificates from Technical . 
staff (unauthorised) when Shri.Talukdar was working 
under. contractor without any basis0 These certificates 
may..nOt be entertained for any purpose particularly 
for the purpose of po].icyissue. It is also seen in 
Notesheet. at page No.9/N of 'File No0RC(G)34/97(pt,) 1,. 
Shri J,K. Bharali has recorded in writing stating that 
Shri P 0 C. Telukdar was under contract basis which is 	. . 
reproduced below: 	i •, 	 ' 	.. 	. 	, 	: •• 

"I have already submitted the report that Shri P.0 
Talukdar was engaged under' contract in my section and 
not on Muster Roll. However, the certificate was given 
by me was hot proper as 'head of Institution., (Director) 
is only competentto issue the certificate....Therefore, 	. . 
the certificate given by me was not in proper and it'is 
Director to issue the cert1'fic4e not myself" 

Tr 
-. . 	Sd/— J o K.'Bharal 

0 
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I 

from prepage N/3 
I 	 •_•I , 	I 	 ' 	 . 

 

It may also be added here that as regards 
certifi'at ! '1Sst1éd by' hri, 	

.1 
P. Medhi, 'Prograththe 

Officer o fZCIUnit ondated 3,2998, the tnatter' has 
already been explained by, Shri Medhi vide his letter 
dated 16.8,99 addr?ssed to Member', Lekal Cell, CAR, 
Umiath'that"he jsued the' -soid'CertiTicat'Uflder 
)avypkesur& from hri' P.C.'ThtukfIar. The last 
pat"àf, the''le't,ex"dàted189iS rpt'pc1Uced as 

'below:. - 	 ' 	 " 	 S  

"The certificate as issued on dated 32.98 
dUe to heavy pressure from Sht'i Pnafulla Ch0 

. 1 Talukdar.'I.'.had nerver' certified his fuster 
Roll 1  bills' and never. mainta1nd" his attendance" 

• 	"I' 	

II' 	 ., 	 ' 	 . 	' I 

d/— D. Medhi 	4 
• 	 V FLU" 	 "Programme Officer 

'dtd.' 16899 
ii 

In the light,' of above, 'the. Commcttee. feel that 
iithe' 'iervicesLobtained for 'operation, and research work 
through contract' labourers., Xn -  any case'does not 
have any liability1 to-the- Institutea ce the paym.ei1t 

for qnt a t ur  

	

har awphlang). r ' , 	(A. ., Deb)' 
4 

,Chakaborty)-' 	 .G. Sirrha)1 

• 	 '"I 	• 	 ' 	 , 	
:, 	

-- 	 ;,,', 	 - 	
- 	 . 5 	
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(itERE 

: A 	IDIA cowic n' k1uu1TUakI 1  
kvJ ia 	ZCH COMx ioa .Lfl. 	G1O 

jf 	 . 	 ARI 

..t. 	4f4-1.. 

10. 	/BA/I1/92'93/'' 	atiu, Barapafli,1flV 

To 

\7  The Aai*18trati'v0 Qfflcer, 
ICAa (It() for Nli 1.gie*, 
1arapa*i. 

Grant if t.mp.rary Statum to reguiariS OaMUa' 

- confidaratl9a fir. 

jx, 
With r.efersaot.tS the aubjeot cited. abeVe 

Fjhial th.reqUired ji'eraatiifl 	,tight for 

i0 T.tai 10q •f cua1 ,ab.Vrerd' _(ii.1i!3)+. (2) 

280*i 

I 

I am furni- 

110 *. 

U*'ki''id - 279 *.' 

13killed  

ii.. Date from which they are workiag  

at the jn3tituti 
2(tws) n.e 1jt if 
lab.urere with *aiie:b. 
year je eo.eecieir.r 

iii. 1i*aaoial i tn,ioati.zte jnv.red 2 OT 0OW1 

at

Thanki* 

	
cIi 

iii-  $ Off Nil TO D1O JU. 

T.ur' falthfUl 1 Y, 
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Vi1ai ariah . . 	
349 9ri L.hlt 4umar 3.rd.1.j (1/5) 

• 	: • 	.. 	
ri Sidhoswar Marak ( 8/3) 

tr 	 . 26 	/T11i D.1 	 36, 3mt, D1j Thapa 	(17/5) 
I 	 37. Sri M.a )&r. S onar 	(1/7 ) 

•: . : • 	
; 78 	

0 	 • 	 • 	 38, Sri Men Bdr, Qh.ttri (1/9) 
-• 'i 	 3.ri ixu Doka'(14/6) 	 9, mt. 	 (4/9) 

Sr , :: ____ 	•. 
4: 	

jkb 	All 	 . 409 1mt. LakaTli Maya 	(1/10) 
Pr4bu (10/11) .4 It 3r1 T. Abmid  

I 	

: 	 t979 	 42. 8ri Ghanc'hym barman (s/li) 

	

. 	430 Sri B.1Bha*u D.rJ., (6/10) - 	1e1;scc.. ri Lithsii Saftgiia 	
44 	ItfIq 	Baq, 	(14/12) : 	, f 	 S  

J•Q 	 . 	 45. Spj  Jj Bdr. Ltai - .:• 	•  
Siit Hari Maya (2/4) 	 4\6. 	

- 

Bbb.a )1)T 
ri Uuk B*r. 3 .*x(3Q/4) 	47.8mt. IriAda Lakhjat 

48. 8at., Lila Dsvi Sonar 

	

?;1p 8at. Mih Lygd.h(7/8) 	49, 8r1 Jit Bdr. Thakuri 

1ri karn i*g Markhap • •° 	. 
7i';?•••,;: 	 . 

.bdrOh.ttrj 	. 	
50. 3ri 	ahi Oh.ttrj (20/1) 

Bdr,Uhettrj 	: 	
51. Sri Krishna Bft1taj (22/1) 

	

/4 O'llasiben Aihark.ig,r 	52. eat. Iliitda 3 hy1a  
it 

53. 8mt. Jubirj* takhiat(2/2) mn54 	 . 

3mst. Bus!4a3'a 	(1/2) 
61ri 8ukl.awar Lalita(l/4) 	55. mt, Kuigtie. War 	(15/2) V:t

Me].*.tD.Ly*gd.b(i/4) 	56. mt. Tara D.vi 	(21/3) ......... 
Dabulal Mstak 	(22/4) 	57, 8r1 Jit Bdr,Lama 	(2/4) 

	

bbiaBIr.Ch.ttrj (1/p) 	58, 8rst, N,dra Partub 	(2/4) 
2Q;$t. )1jauaarj Raj (1/5) 	59. Sri Dsara.* Mralc 	(22/3) qp

ax1 Cha*dra B.*ia(.34j5) 	60. 	1, A*97 T*khi&t 	(4/4 ) 
2sat;D.vrIi. 	61. 8r1 Tirtha Rajarika (5/5 

) 

1 23 3rj 'Jab.*' 8•r. 	(4/6) 	62. rj, Bhaktk flari sra (6/5 ) . 	.• f 
24.i irba'aag 63. Sri Khag. M.4b1 	(23/5 ) 
2 8zi ' miar1dhar aa (15/7) 	64. Sri. 0haara 3h, ltai.(11./5 

s.Jt Ii1iparaa 	( 	 65. Lmt. kJaraGati Ch.tri.(1/6 ) 
J274.Aj Jit Bgr, 8•Kar 	/ 	 66. 3r1, Zartiok Sarmab. (15/7 ) 
28'.ri Jurjadba barau / 	 67. 5rj, Arjun 'hetri. 	(15/7 ) 

	

(1/9) 	68. an. Laak,q 	 1/e 
8rj H.ri.war Ta1kdsrr 	 69. sri, Zadaa Nath, 	t1/3 

.8rj 91rldhar Ia'. 	(14/9) ...-, 	 aur 
'ri. J•johaadra Ka.ita, (27.1 / 	

32 3nj fliahau'Sajar 	 72o Bri, b1 uk Dh, Thakurj, (24/9) 
1jah Lakhjat 	 73, 3 mt. Jit& Devi 	(24/9) 3 ,  

. 	,• 	 . 	 S 
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4 	 .. 0 

• " 	74. it• Khwia De4vi (24/9) 

J 	75. d atel3i8balimaya Oh.ttri(26/10) 

/ 	76. Sri harbalis fiengkoeh (1/11) 

	

•• 	
/ 

 

7 To 9rj fielsox sanima 	(15/11) 
78. Sri Darm.ur 1a (13/9) 

:79e Sate Lediah Mmj* (14/11) 
80. eat. Aati lisTi 	(19/11) 

A 

	

	81, 8at. 014a Iartuh 	(7/12)' 
82* eat, llarbiaa li9*c1&a.h(14/12) 

Cri flapukaa Da 	( 
Dri Uuru Da 

• 85. Sri DebSwar Dan  
8. 8mt, Maju Da 

/ 	 87. 8at.Tb.jnjt AQrkón,r. 

:: 

i° ( 1 	5at, Uarala Medhi 
910 8,it. me 0446h klarak 

° 92, 5mt.Lauj Dsvj 
' 	

.93, Uj*$, Soma jsvj 

.94. ni Zu*w.1 1ugke.h 
f 	

/ 	
'. 95, 0ri Efst.r warjjrj 

96. Cr i Mul. u*j Dali 
97,, Gri Laiahr iarmah 

Wri .bi* la1ita 

Sato,  Iti Jtlaya 	(28/5) 
1006 8at.Uit,a Devi Qh.ftrj 
101. Sri Zuraa Kaita Borah 

.i98  

1029 8nj ira*ja* M.dhj 
mt.j1 

(1/2)' 
'103. kuiarj Ral (1/2) 

.1049 Urj 8uaj*ra Jath (2/3 
•1• 	

105. 4ri Uibi Talukd,r (13/2) 
106, gmt, Raha 0hettrj (i/) 

 8nt. !uapa Uubha' (2313) 
 3ri Birea 'alita (14/3) 
 gri Chobi4 al Oh.ttni(7/4) 

• 	 1100 Urt.Chadraka1a1j (6/4) 
111. 8.mt. Iemiia M.*in (1/5) 
1129 $t. Bi*u 	.vi (8/5) 

G1 '' 

-D 

1 i3.8mt, Maya D,vl 	(26/5) 

114.8n1 Zaaiz B1r.Rai (21/6) 

115. $ri flarmaha* Uarah (21/6) 
116 Sri Jemhed Au 	(3/5) 

Sri 2ramed Thakuria (8/9) 
8mt.Radha .vi 	(3/s) 
Sri Leb18h)1ak 

3rj M.ti Bdr, 8.*ar 
U*t.semj LyigOh 

Sat, 1temifla 8 aisjma 
Sat. 8ubJa 

8mt. Ks*gtrik 

UrlSwaru.Ram 	- (4/11) 
'Un i tradip B.n. 
Urj 3ir.*xa Uhab 

1289 8r1. Jiikar M.j* 
8ri Xathuram Mar.k 

.$rj Jlira ltabha 
3mt. Møiha Uaagaa 
$ni Ga*.eh Kalita 

133, Or1 1IO,&* Majaw 

jii 

eat. Maya Thapa 	(3/1) 
2nJ. Anil lek& 	(1/4) 
Sri Dhaa flazanjka (19/5) 

137, Or i M.bjtra Uaaa (1/5) 

8at, l4sfida htua (i3/. 

Urj Bala Knjlih*a  5armahl 
8r1 Thaa.e,ar Ealita (*9 
9ni Uunj a  bahaur 
8mt. D.vi Maya 
Sat. Ja*uka 1.vj 
5mt. tllauj Mirda 
5mt, PTu3fli*a Bgv 
Sat. 3anti  aja wall  
sat. Ulta 

8ri Bjre* Taukdr 
Sri iDeviial (hsttrj 
5n1 Ledu flirda 
5r1 Q'sjea Da 

I 
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152. 't l4ithila 1'1amjt 

nt. Grithalin  Jamaloa 
Smt.abjta M.aj 

Jmt. Prigish Z aigia 

	

IJ•J 	•. 	 156. 8mt. Juah*a arkar 
4JJJ 'J 	157. dri Edward hlarak 

8r1. £ra&ip Kal1ta ' 

sri. Margot  Jangma 
1600'drj Lam &Cia Da' 
161.'rj 	tbah 

1620 SrL M1a* 2thak 

16. t.Irj lt.ms3h tia•?.i 
ss J4 : 	164. ..rj LaLuath 1aukd.r 

	

I 	165.'.ri.,Ath4 	8v1a' 

166o r1 rná Bdr. Thap 
T(aj.ng 

165. 3ri Shakd . 
 i1mg Lyntd.h 

I 
 169.-. 2ri 

170.. 8mt.Bharatj. Najaw, 

ell 

': 
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Att 1 EtjRE - I[  
L IT UI 	THE JAdUAJ 	I AdUIL 	I 	w0RKJt 	• 	InC 
1905 thruh Cantractr and ujn 	1992 Nvroh  

__________ mt• 	Uetina 

mt. 	I(ent1h 410 r1 i3ringt,r 	1khp 

3, 	mt, Mart1d1h 42. rj Ojiten M r k 

4, 	I(.°e Marry 
if 

  43. r1 W11b 	3 hjr 

5s Smt 	ant1huR .44.  
it 6, 	t, 	Tre'jn 

.  7. Uj 	ed1n . 46. Srnt Mon1k 	Nefl4plUh 

ii 
11 U, 6ri Oamilh OamAma 47 t Kar 

9 	tJ9nt 	 r Klrbn 
 

48 rj wi. n 	.n Th ira 

10, 	r1 M.jl,* Marak ST'i rjuY1r*  
li 	± Q.aib.rj ttjnath Mrak 

12, 	Sri rI nit.n 	.m1* 1 

1.3. 	tIn 	41therao 	Marak 52. 2r1 M.Tp3aima 

rj Jirew1ntøn Marak 53, t B.q HI 	tapan 

n1 J?eti 	b1arbg.*jn 54 •  fr in Ji 

106 	Sri He; Jsnar Sangma 
I 170 Jrj 	•rinot.n 	an&ma 

56. r1 i h,ruih 

rj 	 afla 57, j un path 	nj 
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V3810 	
Sri. F, Makeingpao Rongmei 

• 	738, 	Srj Bachaspatjma3m I'Jjmai Sharma 

	

• 3,9 3. 	Sri, NaoremTarnu Dévj 

	

V384. 	Sri. Takhelchangbam Mema Devi 

	

V'385, 	Sri, Devila]. Sharma 

	

386. 	8mtic,  RuK0t'ani8f1ng.Devj 

thtj. C, Mema Devi 
• 	V'388. 	Sri. 	S. Ratankuxnar 

SIKKIM CENTflE, TADONG, GArGTOK O 	 ••• •• 

• 	C/390. 	Shri, Mohan Thapa  
• 	"91, 	SinU, Pahjtra Clthetrj 	 •

iol 

(p • 	•V92, 	rio, Purnamaya Iliral 

	

V93, 	Sinti. Dabra SunvIar 

	

/394 	Srnti. Chandramaya Chetri 
• 	/395, 	Smti, Rain Kurnciri 

	

V'396. 	.Shrj. La]. l3ahadurchlietri 

	

/397, 	Smtj, Diinla Rai 

Shrj. Hri Pragacj Chhetr'j 

	

/399, 	Srntj Bhirn Krnarj ChhetDj' 

	

/400,: 	Shri, Subhash Thappa 

	

V401, 	Sri,, Birbal bhujet 

	

/402. 	Nso;.Ca1pana Darjee 

t/03, • NSoSardaDevi Sharma 

00,11 
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04 Zniti0 PliulmiL Lepcha 
/405 Smti0 Binds Darjee 

Srnti Puspa CFthetrj. 
M8. Bisi-inu Chhetri 

-: 	V'1080 	'. Sm -ti0 Chandra Kala ?Chh e trj 
V409. S. Santi Biswakarrna 

Shri Ashok Pradhari 
.411. Srj 	Bhirn Raj Rai 

Stti, Jamuna Darjeé 
V413• 3tnti. -  Radhika ]3hutja 
V4140 Sinti0 Kala Thapa 

• 	15 Srnti 0  •Sita 1rad1'ian 
V416 SmtL Sangeeta flal 

Smti. Dishnumaya J3hujel 
V418. Ms. Suku Dural, 
V" 190 Ms0 l3abita Darjee 	- 

Smti0 Ganga...chhetrj: 
I) 	

V421 0 3mti. flanmaye Darjee 
v422. Srnti. Sukmaya Rai 

423 Sthti. Santamaya Gurung 

;\) -3k- 

fl- DR • U. . S RMA 	I K S11AR1 	 DR .S • LASKAR 
Joint Direc)or (110) 	Adminjtretjve 	Director,  

Officer 

Finance & Accounts 
Officer 	S  - 

/1,5v \(b\ 

Farm Iianafer 

H -S 	
K4 411 

	

 

A 	
r'r (Admn) 

• 	ITT. 	. 29. 	3• 	'1ci 

AR RcsearcI Complex For .E.H. 	
IOfl 

Meghalaya 

- 	
.••.. 	 •,.•. 	

5' 	
5' 

-- 	 - 



VVVV 

Note Sheet 
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- ,C (6,3111~ 
4p 

- 	 ANW2XURE_-T" 

• 	Order at p1'C - pctiJ bottoiii 

A draft for kind. approval by DimlCtor. 

it Is noticed that the reply of Shri J. K. Bharait 
• to. the letter issued by ieiiibe,', L!pa) Cc31 Is  opry 

vayue 0  lie ia'y thus be aiIc.jd to C. ri y/suhate.ntiate 
&i th docwtientary e i,Ldcnce as to on oha t be sts he 
certLflud on 25.7.)5 stati.' that Shri Prafulla 
Talukdar uo.s t'orkiizq as master roll basis as on 
1 .).93 and Shr I Ta] ukdar Coip le ted 240 de ys in the t 
year. In anothjr o'cca.ton hrj liliar(Yjt has ccrtifted 
da ted. 11 .1 1.83 tho t SliP i P. ng 
as casual cerpenter. 

( c) 	Shrt P. U .  2'a]ukda,' may a  1 o be O.:hed o 	ce t Pr 
ort.!,tna] cert I/i Ca tes 1s.;ie] ?iI S/H' 	J. K. Lihara ii. 
to substantiate genul,ieness of the certificates 
produced by him, 

lIo.ever, before ts2uLIzfi the ôidcr at (a) above, we 
nay first ascertain the positton at (b) & (c) above 

Submitted for orders 

'A 

bjq1P-r,1fvf 

dt çç  

/x -kz k 
WV  

4&. 	 '/, 	 / 
• e/'/715 eG /-2 	v- 	2 y q)L /f/k2 

Y/er( 	
• /--I 	- • 

PD 	 eie'4 /0 
. 	 L 71L 

71 

IL  

tv 

VQ 

/1. 

1.•le, 	
•, 

C 	 7A< 	C 

/). kDVQ. 'Jei4 
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RAR Rt':nUh (ii,,jdC 	N.  

hI1F4fl I(ati, flata i'an 793  1 113 

Ni c gi i a a' a 

1.2.90 

- 

j 

D-VIGM~l 
isoncQr)1 

Thin in to cer 
tify that ht10 I 'n okii no tho 

Fttrm 

ilanager 	
the Farm1nf iqnto° 1lenoirCh 

Project, Baxft"fl 

in 

 

IC f AR ResearCh Copi0X for PElt Region, 
farm o 

	hjllOflg, 

pafu1l Chara 	
ukd 	orktn a a ctl 

c(Lr).J the 
Di'vifliofl of oporattofl 

Coil of thin org .nt't° fI1 

in a very hrt vor)('R bOy rina boar 
ft gO(Xl 

norl 	 ter  

Dtthd 11.rarctni. 	
( 

D. iiht ) 

the 3rd lob. ,1998. 	
1roT'mm0 Officer 

TOT TrojoctW 	.."— 

n n. Cç'Pl 1' 	\" 

-' \ .('• 	' 



I A/ 

1J 
I 
I .  
t. 
L 

,ji •i 

#7) 
To 

- The ?lember, Lrsgal Coil, 

'f2 	ICAR Reo.Complex for NFIt Region, 
Umroi Road, Umiam 

CONFmF!TIAL 	. 

Subs— Issue of certificate in respect of Sh. Prnfulla 11lukdar 

Casual Labouxor of 1.C.A.R. 

SLr, 
With reference to your confidential letter No.IIC(C)31/97 dated 

9th Aug. 1 99 Ion the subject cited above, I ar to state that a-certifi- 

cate waq isuedto 5h.Prarulla Talukdar 
f,actullZwokiron cni cbas 8 

ei1. h1!Ei'an ho1ing the post of Fm Maner, Fnrmi'w System Researcti 

Projects he was' also working tn the divtnion forconatruCtiOn of Temporary 

shed etc. which was done under tho supervision of Mannger O.M. Coil. The 
certificatelwa.a ioaud on the basis of myknowledB that Shri Tai'ikdar was 
working at that time in the temporary construction 'work of the farm. 

An reg'trds point No. 1 a certificate wan iriuecI by m 
the copy fl!which would be proilucod 'within uhort time. 

As regds point 11o.2Jtd ziover certified )uater Roll_bill inre-

spec t of S h± i Pra full a Taluk&a.  

As regtrdn point No. 3 he was doing miscel1tneoUB works under.  th- 

supervision !  of contractor. 

An re.r.dn point No.4 ho 	n abtnt for the long time which 	o not 

lcio wn to me. 

L
The  cotif$t r4Oi On dflLted- 37,99 do to horwy rresnure from 

 I ht4nevorc 	Tn pci his 	,rflbll 11115 rind
-- 

ntiineG his ttedarxe. 

: 	
Yours fithfully 

- 	 (D.11erlhi) 
Prosrnmme Officer 

-: 	110T r'rojocts, 
Zo,ie_JlleUmiflm 
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/'••.' 	
• . NO.Rc/aM/FMj4/g/ f 

,ate d 	
6th Aug, 99. 

- 	- 

( 	 • 	 . 	

• 	

I 

To 

 

	

I 	 I 'Z'zaber Legal Cell 

	

- 	 XCAt (Rc). for 	Regl# 
an I - 

•.- 	 t1hiroj Road,U lam 	
I 	 - 

• 	 .: 	- - 	 • 	

•. 

I 	 • 

Sub, JUdgement of cAr,o 	
DeflCh , Wahat  I dated 

	

H 	
9.6,99 agai 	the case

file Cbandxa TalUkderCaaUaX 	
d by Shri Prafulla 

of 1983, :. 	

•.•• 	 tS 

Ref 	-NO 
RC((3)34/97 dt,4.8.99 - 	 - 

Sir, 	- 	 • 

With refere,e to 	 aboYv I az to 1nform you that Shri Pralla Chajjra Talukder Was- 
never wor)c under the 

General F 	-Sectj0- he 	paent to Shri Prafulla chandra 
Ta1ukder&.. 	

not arise,. r 
 r 	

- 
Thia.js.for  action .1 	 avour0fYour Information & necessary - 	

-•,• 	• 	 - 
-, 	•,, 	 •.I 	

. 

• •- '•' 	• 	
Yours faIthfully 

- 	

I: 	

•.. 

,1 	

• - ( 	N.R0 	) 
I 	 Manager. 

I .  

1 	
••. 

44 	
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- 	 IlIDIArI COUCiL OF G1TCW.,TU1A1 	 1J 	
'(V 

ICAU Roscarci cri lox for H .E.1. Io,zion.  
I, 	Cfl, U;irr-j 	 )IIrJ-17n111- 

• 	r/i (/i 5/n1 1 _r)5/ 	 the '- Iii ;pr i , 1 )5 • 

• 	 .. 

1,0 

ICIR ( ic) fo i 	!EI I 	•ion , 

- - 	 Dlt'Lp1r1i. 

Fof : 	our L ric . ;:c(;)25/95 dt.2. 

fl iO ti.f .Lc 	of 	OC'!1(W ry re(i1.c-  r./ rt'co rd , 1. t 

is to 	tnte ti nt tite n;1.lo of :1i IS IS I' .Thlului,nr \Ifl r 	1 

in 8 to)1{1n1ce reLt3 Lr untl"r tiw- Estuto ec Lion ltn on 1 .9. 93,-

flOI COfltjflUifl 	On wauntrr r.:11. 	 - 0 

- 0 

	 r 	.r I 	u.0 \', 

to 

0 	 - 



(r  

1 '  

/ 	
ItIUIAW COU . II. 

OF \(,,)1C1Il 

t311 fl}I\VII: 	•IE 	$I1i 

JI RE 

 (15) dr 	 (y1( 	thc 
2 4 	/93_c 	

11th 'iauCli, 1995. 	 / 

To 

11 l rcct0r5/ rojeci I)1r'Ctc)L 
01 

- 	
ReSarC 

subjeCt 
Grant oE temporary statW and 	

i13r.t tion O1 

casual ..1orkerS 	AdOptlOfl 0 	
0 1 itcd by 

pept. of 

	

workflhle I & Tr lul i 	
j Chi 

rerso 

b,l3Ual 	
ers who wece 	

qn. - 

.u•T.-.r J93 . 	 - 7rr7. st'i  lut 

sir, 
In the' context of hl5 coun.0 CILC'll ar 

s]ate 23rd ;iovnbeC, 1994 
adoptifl(J the sch 	

fotiuU1 	by 

Dep.lt11t of personnel 	
TraiflIfl with rgLd to 

grant 

of 0100, 
te;nporY statue au,d 

1  1ujariat10n of caSU 	
,rkrss cti 

InstituteS have 	
cLar1(1C0tLh1 aboUt 

al.tc ,lLttY of 

ins truCi0fl9 to those casual 
1alOI 	

IIOt II. 

enlploymQnt as on 
	

the 
d-te fr(ndhlh th'" 

h' has  

• 	

, _____ 

	

r 	/ 
cJSscorI' 	.qcrVlCf? 	

but. 	in er11pl0Y0t 

•. - 
	nq v' 	

ncJI 	CL p1CL' 	COflti'  

sorvicel of 240 cJ;yR Iii 1ht year. in thi3 conflC 	Ofls reference  
rrr 

is jvied to pra 3 	
4 o( Appefltll to th 	Eorfl 	ciculat 

8ccordlpg to which tho 
8CU 1!; appl1c1 to 

CUaI l0tIr0 

in emplpYmehlt on tiv? datP of jUC of these or(r 	
5jnCt the 

V 	
orders hav been made ;[feCti 	

from i.9.9 the casual 

\; 	
1bourer3 who mlqht 

havo con ltCd 240 dayS 
In 196 (an çeC the 

hypOt11tiC 	

case L. OrLed to US) dill not b' 	1 tbU for ran• 

of ttnporatY stat3un jf.snch casUal 1.alurers Were not in 

ernploYmt as on 
1. 9.199.l and had 

ot put In 240 dayS of 

coflt1flU0, service ii that year. 

f 	

(I, 	
i'nUtfn 

	

\ 	

. 

(SU 	it'di) 
sEcRlF 	( s) 

Copy fr infoflti)%0h1 t -  :- 

i) Est. III 
All I.A. SQCli°', ICA. 	 S  

- 	
S'CT I(1 01jfl 

• 	 ( 

	

- 	- 	
• 

• 	 5' 	, 
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UI  
AR *  L I 	ICAR Research Comp!cx for N. . II. Region 

I 	 Umroi Road, I3ara Pani-793I03 

I 	 Megtutlaya 

/NORC/ACcLtS/Cen. /99-2000/  

To 

he 11eirüierSec., Lecj3l COiWütt('C, 
ICI%R Res.Cori'leX, 
Urnian,Zecjhalaya. 

Sub. :- ProcecdirçTS of the constituted c:.i1Ltc,e wtet 
on 13.10.99. 

our letter of even no.diLe(t 14.100)9. 

Your letter 1o.RC(G)36/97 dt.14.10.99. 

Copy of the prOceC(ii1Sdte11O.99e 

Sir, 

with rc)LercnCe to .wve, . 

it is understood that t 	1N1yfleflt of cu11 1thour durir 

that neriod was iade throuqh the 

only and not to the 	ro9enw.' refcrred.ifl  your
Jim 

letter on tno 	O10weSt tendertes 

ect on. 

further iI1fOLTntiOu,if necessary, re vent files of the 
dmirListratiVC Section may kindly be referred too. 

ThankirJ you, 

17 

It  (n.Sthzw) 
'jn.& ALts.0ffiCer. 

•1 	
I 



onfidentital 
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Dated 2012.99 

 

19 
To: 

The Director 
ICAR, Umiam Barapanj) 

 

  

Sub: 	Issue of certificate in respect of 
Shri Prafulla Chancira TaJ.ukclar, 
ex Contract laboürer. 

 

   

Sir, 

In continuation of niy staterrjcnt recorded 
in the notesheet of F.No.RC(G)34/97 (part) On dated 20 12.99, I would like t0 state further that: 

1. Shri Prafuila Chandra Ta1ukdar was 
engaged through a contrnctor in the 
year 1983 for Petty constructIon work 
under the supervision of Manager, O.M. 
Cell. His payment was made by the 
Contractor at that time. 

Irl 

 

cc 
 

Since 1990 there was no exist.ance of 
O.M. Cell here at ICAR 13arapanj and 
the labourers were working under the 
supervision of Sr. Farm i'ianagr of the 
Complex and the payment of,.the labourers 
were made through the contractor. 

Due to heavy pressure from Shri P.C. 
Talukdar directly and indirectly I had 
to issue certificates to him and.I 
do not know about his atteñdance 

Inconvenience caused for any action on my 
part is highly regretted, 

ç ) 
\C.i  

Yours faithfully ( 

. 	
•1 

(. K. Bhnraij) 
T-7 (Civil Engineer) 


